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The Narcotic Drugs And Psyche-tropic Substances 
(Amendment) Bill, 1998 

 
THE DEPUTY CHAIRMAN: We now have the Narcotic Drugs and 
Psychotropic Substances (Amendment) Bill, 1999. We have two 
hours for this, and the person who advocated two hours for this is not 
present in the House. 
 
ÁÖß ÃÖÓ‘Ö ×¯ÖÏμÖ �ÖÖîŸÖ´Ö : ‡ÃÖ�úÖ −ÖÖ´Ö ²ÖÆãüŸÖ †•Öß²Ö Æîü… ØÆü¤üß ´Öë ŒμÖÖ �úÆëü�Öê? 
ˆ¯ÖÃÖ³ÖÖ¯Ö×ŸÖ : ØÆü¤üß ´Öë ŒμÖÖ �úÆëü�Öê? ¬ÖŸÖæ̧ üÖ ¾Ö�Öî¸üÆü �úÆëü�Öê… †Öî¸ü ŸÖÖê ¯ÖŸÖÖ −ÖÆüà ŒμÖÖ �úÆëü�Öê ´Öã—Öê 
ÃÖÖ‡Ó×™ü×±ú�ú ØÆü¤üß −ÖÆüà †ÖŸÖß … To be very honest, there is a lot to be 
discussed in this Bill. It is called Ã¾ÖÖ¯Ö�ú †ÖîÂÖ×¬Ö †Öî̧ ü ´Ö−Ö:¯ÖÏ³ÖÖ¾Öß ¯Ö¤üÖ£ÖÔ (ÃÖÓ¿ÖÖê¬Ö−Ö) 
×¾Ö¬ÖêμÖ�ú, 1998   ‡ÃÖ´Öë ×ÃÖ±Ôú ‡ÃÖ ×²Ö»Ö �úß ×»Ö×´Ö™êü¿ÖÓÃÖ ²ÖŸÖÖ ¸üÆêü Æï.We should have a 
full-fledged discussion on the problem of narcotics. The children are 
affected, but the people responsible for this go scot-free. In some 
countries, there is capital punishment for this. 

In countries like Singapore and others, even on the first 
offence, there is capital punishment. The thing is, that can be 
discussed after some time because, after this Bill, we have another 
very important discussion about the farmers and the Leader of the 
Opposition is going to start it. So, I request that it is not a compulsion 
to use two hours, as it is, most of the time, always not a compulsion 
to go beyond the allocated time,  ‹�ú ‘ÖÓ™üÖ ™üÖ‡´Ö ÆüÖêŸÖÖ Æîü ŸÖÖê ¤üÖê-¤üÖê, ŸÖß−Ö-ŸÖß−Ö ‘ÖÓÓ™êü 
²ÖÆüÃÖ ÆüÖêŸÖß Æîü … †�Ö¸ü μÖÆüÖÓ ¯Ö¸ü †Ö¯Ö »ÖÖê�ÖÖë �úÖ ÃÖÆüμÖÖê�Ö ÆüÖê ŸÖÖê Æü´Ö »ÖÖê�Ö ‡ÃÖ�úÖê •Ö»¤üß �ÖŸ´Ö �ú¸ü 
ÃÖ�úŸÖê Æïü … 
ÁÖß  ²ÖÖ»Ö�ú×¾Ö ²Öî̧ üÖ�Öß (´Ö¬μÖ ¯ÖÏ¤êü¿Ö) : ÃÖ²ÖÃÖê •μÖÖ¤üÖ Æü´ÖÖ¸üÖ ‡»ÖÖ�úÖ ‡ÃÖÃÖê ¯ÖÏ³ÖÖ×¾ÖŸÖ Æîü… ´Öï †�êú»ÖÖ 
²ÖÖê»Ö−ÖÖ ¿Öãºþ �úºÓþ ŸÖÖê ‡ÃÖ ¯Ö¸ü ¤üÖêê ‘ÖÓ™êü ²ÖÖê»Ö ÃÖ�úŸÖÖ ÆæÓü … 

THE DEPUTY CHAIRMAN: I can speak for a couple of 
hours. But the question is, what is the substance of the Bill ‡ÃÖ ¯Ö¸ü 
†Ö¯Ö�úÖ −ÖÖ´Ö ³Öß −ÖÆüà Æîü … ¤üÖê ‘ÖÓ™êü ŒμÖÖ ²ÖÖê»Öë�Öê †Ö¯Ö ‹�ú ×´Ö−Ö™ü ³Öß −ÖÆüà ²ÖÖê»Öë�Öê… 

ÁÖß ²ÖÖ»Ö�ú×¾Ö ²Öî¸üÖ�Öß : ‡ÃÖß×»Ö‹ ´Öȩ̂ üÖ −ÖÖ´Ö −ÖÆüà †ÖμÖÖ ŒμÖÖë×�ú ´Öï ¤üÖê ‘ÖÓ™êü ²ÖÖê»Ö−ÖÖ “ÖÖÆüŸÖÖ 
£ÖÖ…   
THE DEPUTY CHAIRMAN: Very good. I am very happy. Thank you, 
the Whip of the Congress Party. 
THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Madam, 
I move: 
"That the Bill further to amend the Narcotic Drugs 
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and Psychotropic Substances Act, 1985, be taken into consideration." 
Deputy Chairperson, I quickly run through the salient features of the 
Bill... 

ˆ¯ÖÃÖ³ÖÖ¯Ö×ŸÖ : †Ö¯Ö ³Öß ÃÖÓ�Öê̄ Ö ´Öë ²ÖÖê»Ö ¤üß×•Ö‹ … 

 
SHRI YASHWANT SINHA: The fact which I would like to point out to 
the House is that it has already gone through the Standing Committee 
on Finance. This Bill has been very closely examined, in detail, by it 
and we are accepting most of the important recommendations made 
by the Standing Committee. There are a few which, in the light of 
some developments, we felt, need not be incorporated as part of the 
Bill and, therefore, some of those recommendations are not being 
included in the amendment. But, I entirely agree with you that after a 
very close examination by the Standing Committee and in view of the 
fact that the Government has accepted most of the important 
recommendations of the Committee, we could, perhaps, dispense 
with a detailed discussion of the Bill. However, I am entirely at the 
disposal of the House in regard to this piece of legislation. The 
Government is fully aware of the threat that narcotics, drugs are 
causing to the body polity and that is why we have brought these 
amendments and, I am quite sure, with the amended provisions of the 
Bill, our hands will be strengthened to deal with the offenders in this 
regard. Therefore, I entirely agree with you, Madam, that we could 
have a quick discussion on this Bill and, in view of the fact that I have 
explained, we could go ahead and adopt this Bill. 
The question was proposed 
 
THE DEPUTY CHAIRMAN: Mr. Minister, we would, some time later, 
like to discuss it in great detail, not just drugs alone but the narco-
terrorism which is linked with it and this drug money is being used for 
buying guns and weapons. It is a very serious question; not just the 
drugs. We can discuss, perhaps, at some other time... 
 
SHRI YASHWANT SINHA: I would like to respond immediately and 
say that we are entirely in your hands, entirely at the disposal of the 
august House. Whenever you so wish, we will, certainly, come 
forward and discuss all issues connected with this very important 
problem. 
 
ˆ¯ÖÃÖ³ÖÖ¯Ö×ŸÖ : ²ÖÖ�Ö›ÍüÖê×¤üμÖÖ •Öß, †Ö¯Ö−Öê ÃÖã−Ö Æüß ×»ÖμÖÖ Æîü ×�ú ŒμÖÖ �ú¸ü−ÖÖ Æîü… 
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ÁÖß ÃÖÓŸÖÖêÂÖ ²ÖÖ�Ö›ÍüÖê×¤üμÖÖ (¸üÖ•ÖÃ£ÖÖ−Ö) : ×›ü¯™üß “ÖêμÖ¸ü´Öî−Ö ÃÖÖ×Æü²ÖÖ, ´Öï ¤êü�Ö ¸üÆüÖ ÆæÓü ×�ú •ÖÖê ¯ÖÆü»Öê ³Öß ´ÖßØ™ü�Ö 
Æãü‡Ô £Öß, ˆÃÖ´Öë ³Öß μÖÆü “Ö“ÖÖÔ Æãü‡Ô £Öß ×�ú �úÖê‡Ô •μÖÖ¤üÖ ×›üÃÖ�úÃÖ−Ö ‡ÃÖ ¯Ö¸ü −ÖÆüà ÆüÖê�ÖÖ †Öî¸ü †Ö¯Ö−Öê ³Öß 
‹�ú ‹êÃÖÖ Æüß †Ö¤êü¿Ö ×¤üμÖÖ Æîü … But, I beg to express my views a little more in 
detail. I do not know when are we going to get time to discuss this 
issue in detail. If you and the hon. Minister can give a definite time that 
we will have discussion within one week or before this House rises 
Sine die, I do not mind. But, if we just go on waiting and then if the 
House is adjourned Sine die, I do not think we will be doing justice 
either to this Bill or to the narcotic problem in the country. Therefore, 
Madam, the Statement of Objects and Reasons says, "Most of the 
offences invite uniform punishment of a minimum ten years rigorous 
imprisonment which may extend up to twenty years. ' Whereas if you 
go to the main Bill, Madam, where there is a mention about the 
punishment in sections 15 to 18, you will find that it is very vague. It 
says, "Small quantity". What do you mean by 'small quantity'? Why 
don't you say that small quantity means one kg. or one gram one? 
Then, it says, "Lesser than commercial quantity". What is this 'lesser 
than commercial quantity1? Then, it says, "...but greater than small 
quantity". Lastly, it says, "Involves commercial quantity." What is 
'commercial quantity'? And for commercial quantity, Madam, total 
monetary penalty is hardly one lakh rupees which may extend to two 
lakh rupees. 
 
THE DEPUTY CHAIRMAN:   This is nothing. 
 
SHRI SANTOSH BAGRODIA: I mean, this is the punishment in 
monetary terms! Then, we want to say that we are more stringent! I 
don't know why are we trying to expedite the passing of this Bill without 
any kind of detailed discussion? So, I think this is a very serious 
problem, not only for today's India, but also for many, many more years 
to come -- for 10 years, 20 years, 30 years. Madam, you will be 
surprised, if you go to the schools, outside the schools, those small, 
small paddlers are mixing drugs in the ice-creams; they are mixing 
drugs in any eatables. Is it considered a small quantity? It is nowhere 
mentioned in this Bill that if an offender is found near a school, what 
kind of punishment will be there. Will it be considered small quantity. If 
somebody is smuggling drugs at the airports or on the borders, that is 
a different thing. But even if one gram of drug is found near the 
schools, somebody selling to the small children, what kind of crime is 
this? Is it to be equated with the same kind of crime, what the big drug 
paddlers are doing at the borders? Or, is it different? It should be taken 
differently.    What provisions do we have for this?    If you see, 
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Madam, at one place it is mentioned that even if during the search of 
the premises of these drug peddlers.... I have not marked it in the Bill, 
but the hon. Minister may be knowing it that when a search is being 
done, a drug peddler has a right to say that he wants a magistrate for 
searching the house. But when the house of an ordinary income-tax 
payee is searched, even his own accountant or Chartered Accountant 
is not allowed in the House. 
 
THE DEPUTY CHAIRMAN:   It is section 15 (b) on page 7. 
 
SHRI SANTOSH BAGRODIA: Thank you, Madam. So, this is 
substitution of a new section, and we are making it easy for the drug 
peddlers, saying that a judicial magistrate can be called. So, it is 
becoming easy for the drug peddlers. 
 
And we want to pass this Bill. Should we? Maybe, the Standing 
Committee has discussed it in great detail. I don't question their 
intelligence; I don't doubt their integrity; but I am sure, it requires 
much more consideration by the entire House, atleast, by the hon. 
Minister and his officers, on the points which we are raising today. 
Even if this Bill is passed, I would like to have an assurance from the 
hon. Minister that these aspects would be incorporated by way of an 
amendment. He has not mentioned what are those recommendations 
which have not been accepted by him. In one sentence he said 'some 
recommendations have not been accepted'. I would like to know what 
are those recommendations. Maybe, it may be the recommendation 
which I am mentioning here. If some recommendations have not been 
accepted, I would like to know why they have not been accepted. 
Now I come back to schools. In every school - whether it is in Delhi, 
Bombay, Calcutta or any other city; - all metropolitan cities big and 
small, public and private, children are being greatly affected because 
of this. Therefore, I would like to know from the hon. Minister - it may 
be a law and order problem; it may be a police problem - as Minister 
of Finance, as a mover of this particular Bill, what is his programme; 
what he intends to do or what he can do to help us so that our 
children are saved from this problem. This commercial world should 
not be left to the people who are going to handle this Bill after it is 
passed. We have to be very specific on this. We cannot be satisfied 
with these vague words. On the one hand, such things are happening; 
on the other hand, it is found that some drugs are being used for 
preparation of painkillers. I had mentioned it - I do not know where Dr. 
Thakur is sitting - oh! He has gone to the back 
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seat - I had requested him once in this House, in the last session, to 
do something in this regard so that these medicines are made 
available to the cancer patients who really need painkillers. These 
medicines are just not available to them. They are available only in 
one hospital, that is, the All India Institute of Medical Sciences; and 
that too, for the patients who are admitted there. They are not 
available to the general public. Actually, some kind of concession 
should be given for medicines which are made out of these drugs, to 
help critically ill cancer patients and other patients. But we are not 
concerned about them. It appears, we have no sympathy for them. I 
am saying this because, many months have passed after the last 
session, but no improvement has taken place in this regard. Still, this 
medicine is available only in the AIIMS; nowhere else in the town; 
nowhere else in the country. Of course, Tata provides it in Bombay. 
But cancer patients are there all over the country. Madam 
Chairperson, our Minister of Health is also sitting here. I hope he must 
have heard me saying this and I hope he will do something about it. If 
you go into the statistics of this drug problem, Madam, you will find 
that between 1998-99 and 1999-2000, the amount of opium seized 
has come down from 1993 kgs to 1301 kgs. 
 
Ganja from 65975 to 29086; Hashish from 4127 to 2688, and 
Methaqualone from 2296 has gone up to 2718. It sounds good from 
these statistics, but I really doubt if it is really true. I am not doubting 
the figures. But I question the efficiency of those officers, those 
Departments who are handling this. I am surprised. Actually, the 
smuggling has increased manifold. The activities of drug peddlers 
have increased many times. But the seizures have been reduced 
because, probably many people involved in it are also in collusion 
with these drug peddlers. Those statistics are not going to satisfy us, 
who are sitting here. These statistics are not going to help the children 
of our country. We want to see the actions in reality. Madam, I am not 
going to take a very long time. I find in one of the questions of 181 of 
April, the hon. Minister has himself mentioned as to what kind of 
people are involved in it. You will be amazed to know, Madam, that 
people practically from 42 countries, namely, Austrian, Afghani, 
Bahamas, Bangladeshi, British, Burundi, Canadian, Danish, Dutch, 
Ethiopia, French, Gambian, German, Ghanian, Georgian, Greek, 
Guinneer, Iranian, Israely, Italian, Kenyen, Liberian, Maliennen - I do 
not know these countries even - Mozambique, Myanmarese, 
Nepalese, Nigerian, Pakistani, Portugese, Senegal, Sri Lankan, etc., 
are operating in our country. What is happening?   Madam, this is not 
a small problem.   People from all over the 
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world are coming to India only for this purpose? I also want to give 
you information, Madam, and through you, to the hon. Minister also 
that an Expert, on 25th August, 2000 has mentioned that India is a 
potential target for cocaine traffickers. Earlier, Madam, this was very 
active from Burma to Thailand. But because of some problems 
between Burma and Thailand, the border between Burma and 
Thailand is now sealed. So, the Burmese have started using the 
Indian borders for the same purpose. ...{Interruptions)... 
 
SHRI S.S. AHLUWALIA (Jharkhand): Madam, I think your cellular 
phone is ringing. 
 
THE DEPUTY CHAIRMAN: My cellular? I do not carry even. The 
sound is not at least from my mike. Otherwise, I would have 
confiscated it for myself. It is some electrical problem. It could be 
yours, Mr. Ahluwalia. You may check up your pockets. 
...interruptions)... I will need a magistrate over here to do that.    
Please continue. 
 
SHRI SANTOSH BAGRODIA: Madam Chairperson, similarly, on 21st 

of Mach, 1997 - as early as 1997 or as late as 1997 - information has 
been given in the House that there is not a single State where this 
problem does not exist, and the maximum problem exists in Uttar 
Pradesh and Tamil Nadu. The maximum number of seizures and 
arrests have taken place in those two States, and the third one is 
Delhi, which is a tiny State otherwise.   It is below our nose.   This is 
what is happening. 
 
Madam, through you, it is for the information of the hon. Minister that 
the total illicit drug business in the world is $ 400 billion per annum. I 
do not even know how many zeroes we have to put. Most of us will 
not even be able to calculate how much it will come to in terms of 
rupees. That kind of business is taking place in illicit drugs. For that, I 
do not think that this Bill is enough. With the liberalisation of the 
economy, the border has been opened. With the liberalisation of all 
kinds of different activities, the borders are less controlled. Obviously, 
drug peddlers will also be more active. 

ÁÖß ÃÖÓ‘Ö ×¯ÖÏμÖ �ÖÖîŸÖ´Ö : ¿Öãºþ†ÖŸÖ ŸÖÖê †Ö¯Ö−Öê �ú¸üß £Öß… 

ÁÖß ÃÖÓŸÖÖêÂÖ ²ÖÖ�Ö›ÍüÖê×¤üμÖÖ : †²Ö †Ö¯Ö ŸÖÖê ÃÖÓ³ÖÖ»ÖÖê… Æü´Ö−Öê ¿Öãºþ†ÖŸÖ �úß, †Ö¯Ö Æü´Öë ±úÖò»ÖÖê ŒμÖÖë 
�ú¸ü ¸üÆêü ÆüÖê? †�Ö¸ü μÖÆü šüß�ú −ÖÆüà Æîü ŸÖÖê †Ö¯Ö ‡ÃÖê ¸üÖê�úÖê… Æü´Ö ¿Öãºþ �ú¸üŸÖê †Öî̧ ü Æü´Ö ˆÃÖê ÃÖÓ³ÖÖ»ÖŸÖê ŸÖÖê 
•ÖÖê †Ö¯Ö �ú¸ü ¸üÆêü Æïü, ¾ÖÆü Æü´Ö −ÖÆüà ÆüÖê−Öê ¤êüŸÖê… 
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Madam, whatever was mentioned was not in the Act. 
Suddenly it came to my notice now. I want to put it on record that the 
Supreme Court has given this judgement.   I read: 

"A person, during the raid by authorities on suspicion of 
keeping narcotics or psychotropic drugs, can demand that he 
be searched before a magistrate and non-compliance of such 
request would vitiate his conviction, the Supreme Court has 
ruled" 

The Supreme Court has ruled this, based on the law 
available I do not blame the Supreme Court.   It has given the 
judgement based on the laws. 

Ǜी संघ िĢय गौतम: कब का जजमȂट है।  

Ǜी संतोष बागड़ोिदया: 28 अगÎत, 2000 है। िडटेल तो इसमȂ नहȒ िलखी है 
आप कहȂगे तो वह भी पता लगाकर बता दंूगा। 

The Supreme Court has given this ruling. Unless we change 
this law. the Supreme Court will continue to use this ruling. All the 
courts in the country will make this decision of the Supreme Court as 
the basis Are we all sitting here willing to accept that this is the right 
thing for this kind of crime? If so, it is all right. If not, what do we 
expect from the hon Minister? 

Madam, you are right that you could have spoken for two 
hours. Our Member could have spoken for many more hours. This is 
not a big problem as far as my State is concerned. But, as far as my 
country is concerned, this is a very big problem. I request the hon. 
Minister, through you, Madam, to give a categorical assurance that 
he will act upon whatever 1 have just now mentioned in short terms 
because, despite a "No", our party has get much more time than 
available. In honour of your decision and request that we should 
finish it within one hour, I want to thank you once again, Madam 
Chairperson. Let us hope that the children of India will be safe from 
the onslaught of international drug-peddlers. 

Thank you. 

THE DEPUTY CHAIRMAN:   You spoke for about 19 

minutes. 

SHRI SANTOSH BAGRODIA:  We have 30 minutes, Madam. 

THE DEPUTY CHAIRMAN:   Yes.   You did not speak really 

in brief. 

241 



RAJYA SABHA [27 November. 2000] 

Anai I game- is that, instead of "commercial", it should have 
been "human crime".   "Crime against humanity" would really cover 
everything. 

As rightly said, in America, near all the schools, in a 
circumference. they write "Drug-free Zone." That kind of thing can 
come here also so that people will be scared. If they go beyond that, 
near the school, they will be liable for punishment. 

So. you can consider incorporating these amendments. Is this 
Bill coming to us first, or. coming from Lok Sabha? 

SHRI YASHWANT SINHA: It is being considered here first. 
When I get an opportunity to reply to the debate, I will cover all the 
points which have been made, and your concerns also. 

Ǜी देवी Ģसाद ȋसह (उǄर Ģदेश) महोदया, यह जो Îवापक औषिध और 
मन:Ģभावी पदाथ« (सशंोधन) िवधेयक लाया गया है, मȅ इसके समथ«न मȅ खड़ा हुआ हंू। 
इस पर िजतनी भी चचɕ की जाए, मुझे लगता है वह कम है। इसकी आवÌयकता थी और 
इसे पहले ही आना चािहए था। महोदया, मेरा िनवेदन यह है िक जब हम कोई कड़ा 
कानून बनाते हȅ इस देश मȂ तो हमȂ कुछ सावधानी भी बरतनी चािहए तािक उसका 
दुǗपयोग न हो सके। कानूनȗ का दुǗपयोग हमारे देश मȂ समय-समय पर होता रहा है 
और होता आ रहा है।  

महोदया, यह देश वह देश है िजसने फजȓ मुकदमȗ मȂ एक िरकॉड« कायम 
िकया। जब सâ 1975 मȂ इस देश मȂ एमरजȂसी लगी तो देश के लोगȗ के िखलाफ फजȓ 
मुकदमȗ का एक अंबार खड़ा कर िदया गया था। महोदया, यह जो NDPS ऐ¯ट अभी तक 
ऐȎ¯जÎट कर रहा था या ऐȎ¯जÎट कर रहा है, िजसमȂ हम आज अमंडमȂट कर रहे हȅ, 
इसका भी दुǗपयोग देश की पुिलस करती रही है। मȅने देखा है िक िजस िकसी पर उनकी 
िनगाह टेढ़ी हुई, उसको घर से पकड़ लाए, कोतवाली ले गए, थाने पर ले गए, एक 
कागज िनकाला और उÂहȗने दज« कर िदया िक इसके पास से 2 िकलो गाजंा िमला। अगर 
वे नजरȂ और कड़ी करना चाहȂ तो िलख दȂगे िक इसके पास से एक िकलो अफीम िमली। 
उसका चालान कर िदया गया। वह आदमी कोट« मȂ गया तो कोट« मȂ जज साहब ने उसकी 
जमानत की दर°वाÎत खािरज कर दी। उसके घरवाले जमीन बेचकर, घर बेचकर वषș 
अदालत के च¯कर लगाते हȅ लेिकन उसकी जमानत तक नहȒ होती। मेरा िनवेदन है िक 
कानून मȂ यह सशंोधन अवÌय होना चािहए लेिकन वे नागिरक जो इसमȂ िलÃत नहȒ हȅ और 
पुिलस िजनको परेशान करना चाहती है, उनको जेल मȂ बंद करके उनेक िखलाफ वह 
झुठे मुकदमȂ दायर करती जाए और व ेजेलȗ मȂ सड़ते रहȂ, ऐसा नहȒ होना चािहए। ऐसा न 
हो िक हम बंदर के हाथ मȂ तलवार दे दȂ और वह हमारी नाक ही काट डाले। यह सावधानी 
हमȂ जǗर रखना चािहए तािक आम जनता और शरीफ लोग इस कानून के दुǗपयोग से 
बच सकȂ । यह मȅ इसिलए कह रहा हंू ¯यȗिक यह मेरा ËयȎƪगत अनुभव है। मȅ देखता हंू िक 
िकस Ģकार से फजȓ मुकदमȂ दायर िकए जाते हȅ।  

हमारे माननीय सदÎयȗ ने अभी जो सुĢीम कोट« का उदाहरण िदया,मȅ सुĢीम 
कोट« से पूरी तरह ऐĐी करता हंू िक कड़े ¯लॉज बनाए गए थे और इसिलए बनाए गए थे 
िक पुिलस के लोग इसका दुǗपयोग न कर सकȂ । जब अरेÎट करना हो तो मिजÎĘटे या 
गजेटेड ऑिफसर की जानकारी मȂ अरेÎट करना चािहए। Ģोिवजन तो यह है िक जब वे 
िरकवरी करȂ तो मौका दȂ िक वे  
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अपने वकील को या घर वालȗ को बुला सकȂ  लेिकन पुिलस वाले िलख देते हȅ िक हमने 
इनको मौका िदया और ये अपने घरवालȗ को या वकील को बुलाने मȂ नाकामयाब रहे। ये 
नहȒ बुलाना चाहते, पुिलस वाले ऐसा िलख देते हȅ। उÂहȗने ऐसा िलख िदया तो वह 
अÊलाह िमया का शÅद हो गया, Ĥहावा¯य हो गया। मेरा िनवेदन यह है िक यह िबल जो 
लाया गया है, िजसमȂ स°त कानून है, उसको और स°त िकया जाए। जहा ंइस अपराध 
की सजा 10 साल है, उसे आजीवन कासलास िकया जाए लेिकन बेगुनाह लोगȗ को 
पुिलस इस कानून का फायदा उठाकर न फंसा दे, इस िनवेदन के साथ मȅ इस मȅ इस िबल 
का समथ«न करता हंू। धÂयावाद।  

मौलाना ओबैदुƥा खान आज़मी (झारखंड): पुिलस को भी उĦ कैद की सजा 
दी जाए।  

PROF. (SHRIMATI) BHARATI RAY (West Bengal): Madam 
Deputy Chairman, the Narcotic Drugs and Psychotropic Substances 
(Amendment) Bill, 1998, is an important Bill because it deals with an 
important subject. I agree with almost everything which has been 
mentioned by my hon. friend, Mr. Santosh Bagrodia. But, as per your 
orders, I will try to be very brief. I have three questions to put. 

THE DEPUTY CHAIRMAN: No. I don't want you to be brief. I 
said, it was decided in the Business Advisory Committee, not by me. 
I would be happy if it is discussed extensively. 

PROF. (SHRIMATI) BHARATI RAY : Okay. I will try to be 
brief because the time allotted for this Bill is one hour only. I have two 
specific questions. First, in I996, we had passed the Prevention of 
Illicit Traffic in Narcotic Drugs and Psychotropic Substances 
(Amendment) Bill. Now, we have the Narcotic Drugs and 
Psychotropic Substances (Amendment) Bill. I998. Why were the two 
Bills not brought together? Should not these two Bills be clubbed 
when they deal with the same subject? If related Bills are brought 
together, we can have a fuller and better understanding of the issues. 
As it is. we have not been supplied with all the information. As 
mentioned by Mr. Bagrodia, the proposals of the Finance Committee 
should have been before us. 

The second question is, a Bill usually contains a Financial 
Memorandum. It is surprising that the Bill being piloted by the 
Finance Minister does'not contain any Financial Memorandum . We 
do not have any idea about the financial implications of the proposed 
legislation. The inflation rate has gone up further and its stands at 
7.55 per cent. The proposed growth rate of 7 per cent has been 
revised. The country's financial position is one of grave concern. I am 
not saying that there should be no money for the implementation of 
the Bill. What we would like to know is, how much amount has been 
allotted;   and how it will be used. 
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The third point that I want to mention is that the entire issue 
of drugs and psychotropic substances has to be seen in the larger 
context. He spoke of the drug peddling, havala money, links with 
international arms smugglers, links with terrorist activities and -
unfortunately - how a number of men are involved in it. The nexus 
between the drug peddlers, havala people, arms smugglers and 
powerful men make it imperative that those who are engaged in this 
trade should be stopped by preventive measures and strict 
punishment should be given to them. This being the case, why 
does the Bill propose less punishment to many of the offenders? Yes; 
there should be harsher punishment for the big ones. But we will 
hardly ever be able to catch them. If you could catch them, the 
country's condition would not be like this. In the name of 
rationalisation of sentences, the Bill is kind to those who are "involved 
in small quantity business." Specially clause 23 is quite dangerous to 
those who export and import, or, tranship    narcotic    drugs    and    
psychotropic    substances. But    the contravention involves small 
quantity. So, the result is, drug mafias will employ ten men rather than 
one. The result will be, the cost of the drug will go up, but many of the 
culprits under the pretext of small quantity business' will go scot-free. 
Well, there is some sort of vague definition of 'small quantity' and 
'commercial quantity". The expression of "quantity lesser than 
commercial quantity, but greater than smaller quantity" is extremely 
vague. In fact, what this Bill will do is: (a) help the drug mafia; and (b) 
encourage corruption. Therefore, this Bill requires a relook. 

The second point I want to make is just a short one. This Bill 
clubs together those who produce or sell or import or export under 
licence and the user of the drug. Clauses 15, 16, 17 and IB deal with it, 
users of the substance, users of the medicine, users of the 
manufactured drug. The term 'users' has never been defined 
anywhere - users for personal use, users for making further use, 
users for making profit - that has not been mentioned. The Bill clubs 
together, therefore, those who produce or sell, and knowingly violate 
the rules, and also those who use it. 

Finally, what is the need for amendment of the old clause 
7(a)? Clause 4 in the new Bill - the constitution of a Governing Body. 
Now, it can sanction money out of the Fund. Who will constitute the 
Governing Board7 What will be the constitution of the Governing 
Board? Who is sanctioning the money now? Why do we need a 
change? The whole process needs tightening up, and the Bill is 
certainly not adequate to meet the challenge and to solve the 
problem.    In fact, it may facilitate drug trafficking, and 

244 



[27 November, 2000] RAJYA SABHA 

therefore. I urge upon the Government to look into the whole issue 
very carefully and provide for more harsh and more punitive 
measures. Thank you. 

डा.अलादी पी.राजकुमार (आÂĠ Ģदेश): शुिĎया मडैम, िवǄ मंĝी जी जो 
Îवापक औषिध और मन:Ģभावी पदाथ« (सशंोधन) िवधेयक, 1998 लेकर आए हȅ, इसका 
हम Îवागत करते हȅ। जैसा अभी आपने थोड़ी देर पहले कहा था िक इस िबल के बारे मȂ 
लÇबी-चौड़ी चचɕ होनी चािहए, उससे मȅ पूरी तरह से सहमत हंू। मडैम, मȅ िवǄ मंĝी जी 
से एक सवाल पूछना चाहता हंू िक वष« 1998 और 1999 मȂ 25,475 केसेज रिजÎटड« िकए 
गए, चूिंक अब यह िबल सजा को ¶यादा बढ़ाने के िलए इंĘोǹूस िकया गाय तो उन 25 
हजार केसेज का ¯या होगा? मȅ इस सवाल का जवाब िवǄ मंĝी जी से पूछ रहा हंू। Ě±स 
एक Đाम  हो, सौ Đाम हो या एक टन हो सबके िलए सजा एक ही रहनी चािहए। इस िबल 
मȂ तीन िकÎम की सजा का Ģावधान लेकर मंĝी जी आए हȅ। मȅ िवǄ मंĝी से यही िवनती 
करता हंू िक Ě±स चाहे एक Đाम हो या एक टन हो सबके िलए सजा एक ही रहनी 
चािहए। इस िबल मȂ तीन िकÎम की सजा का Ģावधान लेकर मंĝी जी आए हȅ। मȅ िवǄ मंĝी 
जी से यही िवनती करता हंू िक Ě±स चाहे एक Đाम हो या एक टन हो उसके िलए सब को 
एक ही सजा देने का Ģावधान रखȂ तो अ´छा होगा।  

 मडैम, कई Îकूलȗ मȂ, पȎÅलक Îकूलȗ मȂ ब´चȗ को भी Ě±स बेची जा रही है। कई 
Îटे¹स चरस, अफीम, गाजंा Đो कर रही हȅ, मȅ िवǄ मंĝी जी से जानना  चाहता हंु िक वह 
उन Îटेटे्स के ऊपर ¯या ए¯शन ले रहे हȅ? मडैम, वैसे भी आज कल डायसापम, 
पैथाडीन खुलेआम मेडीकल शाÃस मȂ िमल रही हȅ। इनकी िजस मरीज को सही जǗरत है, 
उनको ये नहȒ िमलती है। जहा ंिमल भी रही है तो वहा ंपर ये िĎमनÊस के हाथȗ मȂ चली 
जाती है। इसके बारे मȂ भी मंĝी जी आपको िवचार करना चािहए। आप इसके सबंधं मȂ एक 
बड़ा िबल िफर से लेकर आए ं िजससे िक उसके ऊपर ¶यादा से ¶यादा मेÇबरान अपने 
िवचार रख सकȂ । एक बार िफर मȅ इस िबल का Îवागत करता हंू और िवǄ मंĝी जी को 
धÂयवाद देता हंू।  

SHRI C.P. THIRUNAVUKKARASU (Pondicherry): Madam 
Deputy Chairperson, a distinction has been made in this Bill with 
regard to possession, manufacture, import, sale and purchase of 
narcotics, that is, small quantity, the quantity in-between small 
quantity and commercial quantity and commercial quantity. As far as 
the definition is concerned, it has taken into consideration several 
aspects of peddling in narcotics. As far as the values are concerned, 
the small quantity will be defined and specified by the Government 
by a subsequent notification in the Official Gazette. In the present 
law a small quantity is defined and in what way it has to be 
possessed. In the present law there is no distinction between the 
quantity in-between the small quantity and the commercial quantity. 
Theie should be a definition for the in between quantity. Now. it will 
be done by a notification by the Government of India. As regaids 
commercial quantity, it is mentioned, "commeicial quantity" in relation 
to narcotic drugs and psychotropic substances, means any quantity 
greater than the quantity specified by the Central Government by 
notification in the Official Gazette. There is no need to have any fear 
on this aspect. 
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Madam, much was said, with regard to the school-children 
and minors, that there should be some protective measures; 
otherwise, the school-children would be spoiled. But as far as this Bifl 
is concerned, it is taken into consideration by clause 15, that is, the 
substitution of new section 36A for old section 36A. According to this 
section, a person is not entitled to sell the narcotics near the schools 
and it should not be sold to a minor. If anything is found against him, 
during the proceedings before the court, the Magistrate or the 
Sessions Judge or the Special Court is competent to give an 
enhanced punishment. A specific provision has been contemplated in 
the present Bill. If any narcotics is sold near the premises of a school 
or in a public place, as notified by the Government, or to the minors 
the Special Judge is competent to enhance the punishment. That has 
been taken into consideration specifically. 

There is another provision with regard to bai!. which has 
been mentioned in the new section 36A. Section 36A is more 
important, In section 167(2) of the Cr. P.C. it has been specifica'S 
mentioned that if a person is inside jail for more than 90 days, he is 
entitled to bail. It has been tightened by this provision taking into 
consideration the menace ol the narcotics. Under sectiom67{2) of the 
Cr.P.C, if a charge-sheet is not filed within 90 days, he should be 
released on bail. 

An amendment is made and it has been made 180 days. 
Suppose a person is in jail for more than 180 days, he is entitled to 
release on bail. A further provision is added. If a Public Prosecutor 
files an application before the Special Court that he should be 
released on bail, if the investigation is going on in the case, the 
Special Court is entitled to extend the period and refuse bail. 

Another salient feature is with regard to granting of bail. Here 
I am afraid about one aspect. The power has been conferred on 
excise officer, police officer, Central Excise, Narcotics Wing, Customs, 
Revenue Intelligence, paramilitary forces or other officials notified by 
the Government. If all these officers are given the power, it will be 
utilised sparingly by these officers and at certain times the small 
quantity and the quantity in-between the small quantity and the 
commercial quantity will become the commercial quantity. These 
officers may file a charge-sheet under this proviso. I would like to 
submit, with great respect, that there should be an amendment to 
this. The powers should not be given sparingly to the officeis 
concerned. 
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One of the welcome provisions of the Bill is clause 8 (a) 
because it gives power to the Government to seize the property 
obtained by the smugglers. All the salient features have been 
included in this Bill. Therefore, I welcome this Bill.   Thank you. 

SHRI R. MARGABANDU (Tamil Nadu): Madam, this Bill has 
been brought to rationalise the sentence to be given in regard to three 
types of offence. In the first case it involves small quantity. In the 
second case it involves lesser than commercial quantity and in the 
third case it involves commercial quantity. It is a welcome feature. At 
the same time, it should be noted that merely enhancing the 
punishment will not cure the ills. As a matter of fact, in some States 
like Rajasthan and other places poppy is cultivated. The policy of the 
Government is to issue licences to the cultivators and the cultivators 
will have to supply a certain percentage of cultivation to the 
Government at a certain price fixed by the Government. Madam, 
licences are given every year. When the United Front Government 
was in power, I raised this issue as a special mention. At that time, 
the cultivators were given licence exemption for one year. As a result 
the cultivators sold these poppy leaves and other things in the open 
market at a rate of Rs. 5,000/- to Rs. 10,000/-. Now a certain quantity 
of cultivation has to be given to the Government for manufacturing 
medicine and other things. I would like to know from the Government 
whether the licence system or permit system would still be followed. If 
it is not going to be followed, there is no use of enacting such a law 
imposing severe punishment. A lot of narcotic drugs and other things 
used to come to Tamil Nadu from Sri Lanka and the entire area was 
affected by narcotic drugs. Madam, I am bound to say that during our 
leader Puratchi Thalaivi's time. LTTE activities and selling of narcotic 
drugs were shifted from Tamil Nadu to some other place. 
(Interruptions). 

THE DEPUTY CHAIRMAN: Even when a very serious 
debate is going on, I can see some smile on the face of Shri 
Margabandu. 

SHRI R. MARGABANDU: Madam, this mafia is taking the 
entire area for a ride. They are indiscriminately supplying drugs to 
schools where youth are studying. I would request the Government to 
constitute a special team for inspecting all the schools, colleges, 
universities and campuses to book the criminals. It will go a long way 
in helping the young students. Under the Act, special courts were set 
up to try these cases. With reference to the period of investigation 
from 180 days to one year, I feel that for investigation, purposes, too 
much time need not be given.     It 
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should be seen that effective investigation takes place in the shortest 
possible time and the criminals are brought to book. Thank you. 

† मौलाना आबदुƥा खान आज़मी (झारखंड):मडैम, नशीली अÌया के िखलाफ 
सरकार जो िबल लाई है इसकी अहिमयत के पेशे नजर मȅ इसकी िहमायत कर रहा हंू और 
हुकूमत से एक खास मसले की तरफ तव¶जह देने की तरफ दर°वाÎत भी कर रहा हंू िक 
मुजिरमान को पकड़ने के िसलिसले मȂ पुिलस िजस तरीकेकार को अपनाती है और उसमȂ 
अ¯सरोबेÌतर यह देखा जाता है िक Îमȏ±लग करने वाले या नशीले पदाधș मȂ इÂवाÊव 
लोग Ǘपए पैसे देकर बहुत आसानी से वहा ंसे लेकर कोट« तक, सुबूत को उड़ा देती है और 
नतीजे मȂ वह बाइ¶जत बरी कर िदए जाते हȅ। जो लोग सदेंह की बुिनयाद पर पकड़े जाते 
हȅ, मुÊक मȂ िजतने भी जरायम होते हȅ कही उनके िरकाड« उठाकर देख लीिजए तो पता 
चल जाएगा िक िकतेन हजारȗ-हजारȗ लोग जेलȗ मȂ सड़ रहे हȅ। वह भी िसफ«  पुिलस ǎारा 
बनाई हुई फजȓ दाÎतानȗ की बुिनयाद पर और अपने जीवन को बबɕदी के कगार पर देख 
रहे हȅ। एक तरह से मुÊक के कानून का ए¯सÃलोएटेशन हो रहा है िजसके जिरए बेकुसूर 
लोगȗ के अदंर बेपनाह िनराशाए ंपैदा होती हȅ और हुकूमत की खािमयȗ का पदɕ भी फाश 
होता है। इसिलए मȅ फाइनेÂस िमिनÎटर साहब से ये मोअदबाना गुजािरश कǗंगा िक इस 
िबल को पास करवाते वƪ इस बात का °याल जǗर रखȂ िक पुिलस के नाजाइज जुÊम 
पर भरपूर नजर रखनी चािहए िजसके जिरए बेकुसूर लोगȗ को िगरÄतार िकया जाता है 
और कुसूरवार लोगȗ की मुहं भराई करके छोड़ िदया जाता है। ऐसे पुिलस वालȗ के 
िखलाफ भी िबल मȂ एक ऐसा िशक जǗर लाया जाना चािहए तािक उÂहȂ भी दंिडत करके 
देश को यह बताया जा सके िक िजन लोगȗ के हाथ मȂ अȎ°तयार और अिधकार िदया 
जाता है वे लोग भी कानून जद से बाहर नहȒ रह सकते। 

Ǜी बाल किव बैरागी (मÁय Ģदेश): धÂयावाद मडैम, आपने मुझे समय िदया 
इसके िलए मȅ आपका बहुत आभारी हंू। मȅ माननीय िवǄ मंĝी जी का Áयान आपके माÁयम 
से इस ओर आकȌषत करना चाहता हंू िक यह वही िबल है जब मȅ यहा ंससंद मȂ पहली बार 
1998 मȂ ĢिवÍट हुआ था और मेरे ही आĐह पर हमारे नेका डॉ. मनमोहन ȋसह और Ģणब 
मुखजȓ साहब की िवशेष पहल पर आपने यह िबल ÎटȂȋडग कमेटी को भेजा था। वह ËयȎƪ 
मȅ ही हंू िजसने आपसे ÎटȂȋडग कमेटी के सामने िभजवाने का िनवेदन करवाया था। ÎटȂȋडग 
कमेटी के साÑय मȂ मȅ भी था और हमारे ©ेĝ के लोग भी थे। ÎटȂȋडग कमेटी के सामने हम 
सब लोगȗ ने अपनी बात रखी और Îटेडंग कमȂटी ने हमारी बात सुनी। इसके बाद आज 
आप इस िबल को पास करवाने के िलए सदन के सÇमुख हȅ। आपका धÂयवाद िक आपने 
िकसी न िकसी Îतर पर हमारी बात सुनी। मȅ कुछ बातȂ आपसे िवशेष Ǘप से िनवेदन करना 
चाहता हंू। कुछ बातȗ को आपने इस िबल मȂ रखकर अ´छा काम िकया है। आपने अपने 
उǈेÌय के पैराĐाफ मȂ िलखा है, जो इस िबल को लाने का उǈेÌय है िक जमानत को लेकर 
कभी-कभी ऐसा हो जाता है िक लोगȗ की जमानत नहȒ हो पाती इसिलए आपने उसमȂ 
थोड़ी सी कानूनी ढील देने की कोिशश की है तािक कुछ छोटे आदिमयȗ की, छोटे 
अपरािधयȗ की जमानत हो जाए। इसके िलए मȅ आपको धÂयवाद देता हंू। आपने इसमȂ कुछ 
करने की कोिशश की है, इसमȂ दो-तीन वा¯य. पढ़ता हंू:- 

*Transliteration of the speecn m Persian Script is available in the Hindi 
version of the debate 
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'िवचारण मȂ साधारणतया िवलबं को देखते हुए यह पाया गया है िक Ëयसनी ËयȎƪ 
अिधिनयम के उपबधȗ का सहारा नहȒ लेना चाहते। अिधिनयम के अधीन जमानत के कड़े 
उपबधं उनकी दुद«शा मȂ वृȎǎ करते हȅ। अत:दंडादेश सरचना को युȎƪसगंत बनाने का 
ĢÎताव है िजससे िक यह सुिनȎÌचत िकया जा सके िक जब िक ऐसे औषिध दुčयापार 
करने वालȗ को, जो औषिदयȗ का बड़ी माĝा मȂ दुËयɕपार करते हȅ, भयोपरितकारी 
दंडादेशȗ से दंिडत िकया जाए, वहȒ Ëयसनी ËयȎƪयȗ को और उनको, जो कम गंभीर 
अपराध करते हȅ, कम कठोर दंड का दंडादेश िकया जाए। इसके िलए अिधिनयम के 
अिधिनयम के अधीन उपबंिधत दंडादेश सरचाना को युȎƪसगंत बनाने की आवÌयकता 
है। यह ĢÎताव है िक जमानत के कड़े उपबंधȗ को लोगू करना उन अपरािधयȗ तक 
िववɕिधत िकया जाए जो गंभीर अपरोधȗ मȂ िलÃत रहते रहते हȅ।" 

हम आपसे यह चाहते थे और आपने हमारी मंशा को समझा है।  हम आपको 
धÂयवाद देते है िक आपने  यह ËयवÎथा  करने की कोिशश  की है ।  

मȅ एक िवशेष िनवेदन  मंĝी जी से करना चाहता हंू । माननीय उपसभापित जी मȅ आपका 
बहुत आभारी हंू िक आपने मुझे यह अवसर िदया िक मȅ अपनी बात यहा ंरख सकंू। आप 
देखȂगे िक जब भी नारकोिट¯स वाले कोई Ģकरण या केस पकड़ते हȅ तो अपने Ģचार मȂ 
यह िदखाते हȅ िक इतनी हेरोइन पकड़ी गई, Îमकै या अफीम पकड़ी गई िजसका 
अंतरɕÍĘीय बाजार मȂ इतने करोड़ Ǘपये मूÊय है। यह कौन सा अंतरɕÍĘीय बाजार है 
िजसमȂ इतने करोड़ Ǘपये पकड़ने का आपने Ģचार कर िदया? इसका पिरणाम ¯या 
िनकलता है? पिरणाम यह िनकलता है िक हमारे आसपास के ©ेĝ के लोग यह मान लेते 
हȅ िक एक दो िकलो िनकाल दो तो इतने करोड़ Ǘपये िमल जाएगें। इस लालच मȂ आप 
िकतने नये रमगलर पैदा कर रहे हȅ जबिक बÎतुत: मूÊय वाली ȎÎथित है ही नहȒ तो यह 
एक करोड़ कहा ंसे िमलता है? कौन देगा आपको एक करोड़? आप कृपा करके अपने 
नारकोिट¯स िवभाग को समझाएं िक व ेऐसी पȎÅलिसटी न करȂ िजससे लोग इस Ëयापार 
की तरफ आकȌषत हȗ। आपने इसे दुव«यापार िलखा है लेिकन अंतरɕÍĘीय Îतर पर मूÊय 
देखकर व ेइसकी ओर आकȌषत हो जाते हȅ। मंदसौर नीमच िजले मȂ, चूिंक मȅ उस िजले से 
आता हंू, एकं िवशेष ȎÎथित है िक वहा ंपूरे भारत की 60-70 Ģितशत अफीम पैदा होती है। 
इतनी अफीम अकेले मेरे िजले मȂ पैदा होती है।  

Ǜी संघ िĢय गौतम: बहुत बड़ी अफीम ©ेĝ है।  

उपसभापित: इनका कमȂट आप पर लागू नहȒ हो रहा है।  

Ǜी बाल किव बैरागी: मडैम, मȅ ¯या आपको अफीमची नजर आ रहा हंू।  

उपसभापित: अभी तो नहȒ िदख रहे।  

Ǜी बाल किव बैरागी: मडैम, िवनोद मेरी शैली है लेिकन यह बहुत गंभीर बात 
है। ȋसहा साहब, मȅ आपसे बहुत गभीर िनवेदन करना चाहता हंू। यह मामला सिं©Ãत नहȒ 
है, बहुत गंभीर है। अकेले पूरे देश मȂ िजतनी अफीम पैदा होती है उसका 60-70 Ģितशत 
केवल मेरे ©ेĝ मȂ पैदा होती है। पहले जब मȅने शुǗ िकया था तो 32,000 पƺेदार थे और 
20,000 से 30,000 पƺेदार आज भी हȅ जो आपके िलए अफीम पैदा करते हȅ। एक-एक बूंद 
तोलकर उÂहȂ तोलकर उÂहȂ सरकार को देनी पड़ती है ¯यȗिक यह के लाइसȂस की शत« है 
िक आपको ही दैना पड़ेगा िकसी दूसरे को नहȒ दे सकते। मुझे यह कहने मȂ कोई सकंोच 
नहȒ होता िक आपने Îमगलर नहȒ पकड़े। 
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नारकोिट¯स वाले Îमगलर नहȒ पकड़ते व ेतो कैिरयस« पकड़ते हȅ। Îमगलर  तो सुरि©त 
हȅ। अंतरɕÍĘीय Îतर के Îमगलरȗ की िलÎट, जो नारकोिट¯स वालȗ ने बनाई है उसका 
अÁययन करȂ तो पता चलेगा िक वे कैिसयस« पकड़ते हȅ, Îमगलर नहȒ। अगर वे Îमगलस« 
को पकड़ लȂ तो आपका भी सर ऊंचा होगा और हमारा भी। कैिसयस« को पकड़कर आपका 
िवभाग जो ढȗग, पाखंड करता है, डȗढी पीटता है िक हमने इतने करोड़ पकड़ िलए तो 
हमȂ बहुत हंसी आती है और Ģाथ«ना करते हȅ िक भगवान इÂहȂ सदबुȎǉ दे तािक ये आगे से 
ऐसा न करȂ। ¯या मȅ आपसे एक िनवेदन कर सकता हंू? मेरा आपसे एक िनवेदन है िक 
आपने इसमȂ एक शÅद बार-बार िलखा है उसे देख लȂ और वह है पोÎत।  

उपसभापित: पोÎता।  

Ǜी बालकिव बैरागीः अफीम के बीज को पोÎता कहते हȅ। उसके बगैर अफीम का 
पौधा उग ही नहȒ सकता। महोदया, इसके लागू होने के बाद आज पिरȎÎथित ¯या है? 
पोÎता कतई नशीला नहȒ होता। 

मौलाना ओबैदुƥा खान आज़मी:खाया जाता है?  

Ǜी बाल किव बैरागी: आयुवȄद मȂ वह टॉिनक है। यशवंत िसÂहा जी, यिद आप 
पोÎता को नशीने पदाथ« मȂ शािमल कर लȂगे तो इितहास के साथ इंसाफ नहȒ करȂगे। 
यशवंत िसÂहा जी हमारे िवǄ मंĝी और मȅ एक ससंद सदÎय हंू। यिद मȅ अपने गावं से 
भारतवष« के िलए एक िकलो पोÎता लाऊं तो आपकी पुिलस को यह अिधकार है िक व ेमुझे 
राÎते मȂ ही िगरÄतार कर सकती है।  

उपसभापित: आप लाएं ¯यȗ? ऐसा काम करȂ ही ¯यȗ?  

Ǜी संघ िĢय गौतम: जड़ तो वही है। बीज के पैदा होने की जड़ तो वही है। न 
रहेगा बासं न बजेगी बासुंरी जब बीज ही नहȒ होगा अफीम कहा ंसे पैदा होगी।  

एक माननीय सदÎय: पैदा करने के िखलाफ नहȒ हȅ।  

Ǜी बाल किव बैरागी: हम अफीम पैदा करने के िखलाफ नहȒ है। हम ऐसा नहȒ 
चाहते। लेिकन आप मा ंकी सजा बेटे को दे रहे हȅ इसिलए कृपा िनधान आप इसका तो 
िनदान कीिजए। 

 आप उस पोÌता के बीज को जो िक टािनक है, जो िक आयुवध«क है और 
आयवȃद का एक Ģमुख त¾व है उसको आप इसमȂ से िनकाल दीिजए। आपकी बड़ी कृपा 
होगी। इस पोÌत शÅद पर भी आप िफर से िवचार कीिजए। ...(Ëयवधान)... अगर हम डोडा 
लाये तो पकड़ दीिजए, पापीहÎत पर आपका कानून हमȂ Îवीकार है, डो़डे के चरेू पर 
Îवीकार है लेिकन पोÌता पर भी अगर आप इसको लागू कर दȂग तो िफर देश मȂ मंदसौर 
िजले के लोगȗ का चलना िफरना मुȎÌकल हो जाएगा। मंदसौर िजले मȂ यह बहुत खाया 
जाता है। एक चीज और िनवेदन करना चाहता हंू... 

उपसभापित: ए¯चुअली कुछ मुÊकȗ मȂ खसखस ले जाना भी जुम« है।  

Ǜी बालकिव बैरागीः मुÊकȗ का मान लीिजए आप।  

उपसभापित: मȅ बता रही हंू िक बहुत मुÊक ऐसे हȅ जहा ंखसखस भी नहȒ ले जा 
सकते हȅ। खसखस पोÌत के अदंर होता है।  

Ǜी बाल किव बैरागी: मडैम, यिद ऐसा होता है तो मȅ आपसे Ģाथ«ना करता हंू, 
अपने  
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िकसानȗ के तरफ से मȅ िनवेदन करना चाहता हंू िक आप िवदेशȗ मȂ भेजने पर Ģितबधं लगा 
दीिजए लेिकन देश मȂ उसका मूवमȂट तो ģी कर दीिजए। यह मȅ इस सदन के माÁयम से 
आपसे Ģाथ«ना करना चाहता हंू। 

सरदार बलिवÂदर ȋसह भुडंर (पजंाब): खसखस बीज है। खसखस पोÌत का 
सीड है इसका ¯लेरीिफकेशन कर दीिजए, बनाने वाले का मुझे पता नहȒ। सीड को आप 
कैसे ख¾म कर सकते हȅ?  

Ǜी बाल किव बैरागी: वही तो कर दीिजए। वरना बड़ा मुȎÌकल हो जाएगा। गाजें 
के बीज पर तो आपके यहा ंĢितबंध नहȒ  हȅ ,कोको के बीज पर Ģितबंध नहȒ है  लेिकन  
अिफम के बीज पर आपने Ģितबधं लगा िदया है। आप इसको देख लीिजएगा, इसको ठीक 
करवा लीिजएगा, इसका अÁययन करवा दीिजएगा, एक तो यह मेरा आपसे िनवेदन है।  

दूसरा मȅ आपसे यह िनवेदन करना चाहता हंू िक हमारे यहा ं मंदसौर िजले मȂ 
और शायद अÂयĝ भी पुिलस मȂ और नाकȘिटक िडपाट«मȂट मȂ कंपीटीशन लगता है और 
कंपीटीशन ऐसा लगता है िक कौन िकतना पकड़ता है और कौन िकतनी पकड़ने के 
च¯कर मȂ यह होता है-इस िबल का सबसे काला अÁयाय अगर कोई मुझे से पूछे तो इसका 
जो काला प© है वह यह है िक इसमȂ सरकार और Îमगलस« के बीच का सारा मामला तय 
कर िदया है िक Îमगलर को हम यह करȂगे, अपराधी को यह करȂगे लेिकन िकसान के िहत 
का कोई Áयान नहȒ रखा गया है। होता ¯या है? पुिलस इन मामलȗ कहा ंतक जाती है? 
मान लीिजए उÂहȗने कोई झठूा केस बनाना है। केस बनाने के बाद वह उससे उस अपराधी 
का नाम िलवाती है िजसको वह बदं करना चाहता है। मान लीिजए िक कोई ‘क’ पकड़ा 
गया तो उससे पूछते हȅ िक तू कहा ंसे लाया। वह कहता है साहब मȅ “ख” से लाया। बोले िक 
वह कहा ंसे लाया तो कहा ं िक “ग” से लाया। यािन अÂतत:वे िजस ËयȎƪ को पकड़वाना 
चाहते हȅ उसका नाम बोलने के िलए दबाव डालते हȅ और उस िनरपराध और िनदȘष ËयȎƪ 
को िजससे पुिलस बदला लेना चाहती है, फंसाना चाहती है उसका नाम बुलवाकर उसको 
िगरÄतार कर लेती है, उस पर एनडीपीएस ऐ¯ट लागू हो जाता है। मंदसौर िजले की जेल 
मȂ िसÂहा ंसाहब-इसे सदन पास कर देगा इसका भिवÍय तो तय है लेिकन मȅ आपसे Ģाथ«ना 
करता हंू और मȅने बार बार आपके पास आवेदन भेज हȅ िक केवल मंदसौर िजलȗ की जेलȗ 
मȂ एनडीपीएस ऐ¯ट के अÂतग«त आज भी वहा ंपर चार सौ िकसान बंद हȅ। वहा ंपर चार सौ 
िनरपराध और िनदȘष लोगȗ को िगरÄतार करके जेल के भीतर डाला गया है। मंदसौर 
िजले की जेल मȂ आप देख लीिजए, गरौठ जेल मȂ इं̄ वायरी करा लीिजए, नीमच जेल से 
करवा लीिजए,कोटा जेल की करवा लीिजए ,िचǄौड़ जेल की करवा लीिजए, भीलवाड़ा 
जेल की करवा लीिजए  । यह सारा ऐसा ©ेĝ है जहा ंपर िकसान पापी बोते हȒ और इसकी 
खेती करते हȅ। वहा ंके िकसान बेगुनाह हȅ लेिकन उनको एनडीपीएस के अÂतग«त बीस-
बीस साल के िलए, दस-दस साल के िलए दो लाख Ǘपया जुमɕने के नाम पर बंद िकया 
गया है और उनकी कोई सुनवाई नहȒ हो रही है। 

दूसरा मेरा आपसे िनवेदन है और जैसा िक अभी िवशेषतौर पर हमारे िवǉान 
सदÎय ने िजस बात की तरफ सकंते िकया उसके बारे मȂ मȅ कहना चाहता हंू िक इसमे 
आपने िलखा है िक सीमा सुऱ©ा बल, अध«सैिनक पुिलस, नाकȘिट¯स िवभाग, कÎटम 
िवभाग, सȂĘल ए¯साइज वगैरह और िफर आपने िलखा है िक कȂ ğ के अÂय िवभाग। मȅ 
जानना चाहता हंू िक ये कȂ ğ के अÂय िवभाग कौन से हȅ इसको आप Îपेसीफाई करȂ वरना 
कल यह होगा िक कȂ िğय िवधालय के   
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िश©क आपकी यिूनफाम« मȂ िकसी भी िकसान के घर मȂ घुस जायȂगे और उनको पकड़ 
लȂगे। िकसान डरा हुआ है। दस माÎटर कपड़े पहनकर जायȂगे और उनको पकड़ कर ले 
आयȂगे। इसिलए इन अÂय िवभागȗ को आप ÎपÍट कर दȂ। यिद आप इसको इसमȂ से 
काटकर िनकाल दȂ तो अ´छा होगा। मंदसौर और नीमच मȂ इस अÂय िवभाग का बहुत 
दुǗपयोग हो रहा है।  

महोदया, एक और िनवेदन करना चाहता हंू और उसके बाद मȅ अपनी बात 
ख¾म कर दंूगा। महोदया, मȅ आपका आभारी हंू जो आपने मुझे िकसानȗ की बात सरकार 
तक पहंुचाने का अवसर देकर इतनी बड़ी कृपा की। महोदया, मȅ यह िनवेदन करना 
चाहता हंू िक मंदसौर और मानवा ©ेĝ मȂ इतना बड़ा सूखा पड़ा है।  

वह सुखा आपकी इस अफीम के खेती को होने ही नहȒ देगा, िकसान बो ही नहȒ 
सकेगा। इस फसल को पूरे समय मȂ आठ बार ȋसचाई िमलती है तब जा कर के फसल पैदा 
होती है और पोपी के एक-एक पौधे को िकसान कम से कम 44 बारह छता है तब जा कर ू
के उसके  भीतर से अफीम िनकलती है। 44 टाइम पौधे को छूना पड़ता है। घर मȂ अगर 
िकसी की मृ¾यु हो जाए तो िकसान शवदाह के समय को आगे बढ़ा देता है, शाम को 
जलाएंगे ¯यȗिक अभी सवेरे अफीम िनकालने का समय है, इसिलए शव को पड़ा रहने दो। 
हमारे यहा ंयह ĢितÍठा की खेती है। इस साल की आपकी एवरेज पूरी नहȒ होगी। जो भी 
50 िकलो Ģित हे¯टेयर आपने तय की है, वह पूरी िनकलने वाली है। आप Ģावधान कर 
दीिजयेगा या घोषणा कर दीिजएगा, यिद िनण«य नहȒ िलया गया है तो ले ले लीिजए और 
उसकी घोषणा कर दीिजए िक जो भी िकसान इस साल पƺा लेने के बावजूद अफीम की 
काÌत नहȒ कर सकेगा उसका लाइसȂस अगले साल भी इÌय ूकरȂगे बशतȃ िक उसने िलख 
कर आपको दे िदया हो िक मȅ इस साल बो नहȒ सकता वरना अगले वष« भी उसका 
लाइसȂस रद हो जाएगा। इसका पिरणाम जो इस साल होने वाला है, वह होगा, अफीम की 
कीमतȂ बेतहाशा बढ़Ȃगी और कालाबाजारी बढ़ेगी, सारी की सारी जो हरकतȂ हȅ, वह बढȂगी। 
नीमच मȂ नारकोिट¯स का बड़ा दफतर है और ±वािलयर मȂ मु°यालय है। सब से ¶यादा 
खेती हमारे यहा ंहोती है। इन शÅदȗ के साथ आपसे Ģाथ«ना है, मȅ िनवदेन करना चाहता हंू 
िक उस िजले की जेलȗ की आप जाचं करवाइये, िकसान को िजतना हो सके बचाने की 
कृपा कीिजये। सदन का Ǘख मȅ देख रहा हंू वह यह है िक अिधक से अिधक आप सजा 
दीिजये। अ´छा है, हम भी िकसी अपराधी को बचाना नहȒ चाहते हȅ लेिकन िनदȘष 
उ¾पादक िकसानȗ को इसके दायरे मȂ ले  जा कर िफर उनको फंसाया जावे...(Ëयवधान)... 
उनको सजा होगी, इसके ऊपर भी िवचार करना चािहए। इन शÅदȗ के साथ आपने मुझे 
अपने िवचार Ëयƪ करने के िलए जो समय िदया, मȅ आपका Ǫदय से आभारी हंू और मेरा 
िवÌवास है िक भारतवष« के िवǄ मंĝी महोदय मेरी पीड़ा को और मेरे ©ेĝ की पीड़ा को 
गÇभीरता से समझ कर कोई न कोई फैसला करȂगे। धÂयवाद,शुिĎया।  

उपसभापित: लाÎट Îपीकर Ǜी गाधंी आजाद। जब एक बार िडसकशन शुǗ हो 
जाए तो कृपया नाम नहȒ दीिजये। िजसको बोलना है, िडसकशन शुǗ होने से पहले नाम 
भेद दीिजये। आप लोग बैठे बैठे सोचते हȅ िक यह तो बड़ा अ´छा सÅजे¯ट है, हम भी बोल 
दȂ। यह नहȒ होना चािहये। हमȂ टाइम एडजÎट करने मȂ बड़ी समÎया होती है। यह मेरी 
Ǘȋलग है, िडसकशन शुǗ होने के बाद कोई नाम चेयर को नहȒ दȂ।  

Ǜी संघ िĢय गौतम: यह तो बहुत कम बोलते हȅ।  

उपसभािपत: कम बोलȂ या ¶यादा बोलȂ, यह सवाल नहȒ है। मगर सेĎेटेिरयेट 
को मुȎÌकल होती है टाइम एडजÎट करने मȂ बोिलये। 
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Ǜी गाधंी आजा़द (उǄर Ģदेश): धÂयवाद, उपसभापित महोदया। मȅ अपने को 
आजमी साहब के साथ सबंǎ करते हुए मंĝी महोदय से थोड़ा सा िनवेदन करना चाहता 
हंू। इस िवधेयक का सदुपयोग कम होता है, दुǗपयोग ¶यादा होता है। पुिलस ǎारा खास 
तौर से देखा जाता है िक अनुसूȋचत जाित, जनजाित के लोगȗ को फंसाने का काम िकया 
जाता है। खास तौर से जो मछली पालने वाले लोग होते हȅ नदी के िकनारे जो सारा िदन 
पानी मȂ भीगते रहते हȅ औषिध के Ǘप मȂ इस पदाथ« को थोड़ा बहुत अगर इÎतेमाल करते हȅ 
तो उनको पुिलस का िशकार बनना पड़ता है। मेरा तो यहा ंतक मानना है िक जेलȗ मȂ यिद 
देखा जाए तो 80 से 90 Ģितशत लोग अनुसूिचत जाित, अनुसूचत जनजाित के लोग होते 
हȅ जो इसको दवा के Ǘप मȂ कभी कभी इÎतेमाल कर लेते हȅ। इस पुिलस की बदौलत जो 
इसके सचमुच मािफया है, उनको कोई सजा नहȒ होती है। मȅ मंĝी महोदय से यह िनवदेन 
कǗगा िक जो मािफया लोगȗ को पुिलस ǎारा सरं©ण िदया जाता है, उसको समाÃत 
िकया जाए और िजन लोगȗ को अनावÌयक Ǘप से िशकार होना पड़ता है इसके िलए कोई 
रोकथाम करने का उपाय िकया जाए। धÂयवाद। 

SHRI RANGANATH MISRA (OrissaJ: Madam, if you could 
allow me for half-a-minute, I would like to give a small suggestion. 
There should be a definition of 'commercial activity' and one who 
indulges in commercial activity should be taken as a dealer in 
commercial quantity, and there should be a heavier punishment for 
that. Even if the quantity is small, the commercial activity, as such, 
should be checked.   Thank you 

SHRI YASHWANT SINHA. Madam Deputy Chairperson, I 
am grateful to the hon. Members of the House for their participation in 
this very important debate, i have taken note of the various points 
which have been raised. I shall endeavour to reply to them and put 
some of their apprehensions at rest. Let me begin by saying that we 
share the concern of this House in regard to drug trafficking, in regard 
to the linkage that narcotics and terrorism have come to acquire. We 
are aware of the fact that the major purpose of smuggling and use of 
narcotics is. today, for the purposes of terrorism and that is how India 
is being impacted at this point of time. Therefore, we a>e trying to be 
as alert to this danger as possible We aie reviewing the entire issue 
and its linkage with issues of national security also. Let me assure the 
House, Madam Deputy Chanpeison. through you, that we shall 
continue to do our best in this regard, and will endeavour to be not 
found wanting in this matter. As far as this Amendment Bill itself is 
concerned, we have tried to follow a certain patten- The first part of 
the amendment relates to those ideas, those provisions of the UN 
Convention on which the original Bill is based but which could not be 
included in the original Bill. We are now trying to incorporate those 
provisions in the Bill. Second, it is true that we are trying to rationalise 
the punishment structure envisaged in this Bill.    Third, there 
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are certain consequential amendments which are being, attempted in> 
this. Now, f entirely agree with-Balkavi Bairagiji when he saysthat in' 
T9B8; when I came before this House with this Bill, a number of 
Members suggested that the Bill be sent to the Standing Committee 
because there were certain very important'issues involved, and I 
immediately agreed, ten refer it tothe Standing Committee. As hsaid 
in the beginning, the'Bill has- gone through the scrutiny of the 
Standing Committee, and what might appear tb be a contradiction in 
the minds of some hon. Members in regard! to the punishment 
structure is not; really a contradiction because of what has been said 
here by Devi Prasad Singhji, by Balkavi Bairagiji, by Azmiji.by Gandhi 
Azadji. There is another aspect to this whole- thing. The Bill; as it was 
envisaged, as it exists now .before the amendment, makes no 
distinction between, let us say, a person who is possessing a small 
quantity for personal consumption; it makes no distinction.. It makes 
no distinction, for instance, between a farmer who has been permitted 
to grow this. India" is the only country. Madam, which has allowed licit 
cultivation of opium. There is no country in the world which has given 
this concession. It is because of our record in this regard that India 
has been recognised by the international community as a country 
which is competent to grow and control the disposal of the opium so 
grown. Now, we noticed, and it is not merely we who noticed it - even 
the Supreme Court of India has commented on the fact that because 
the Bill had a certain pattern of punishment जो कहते हȅ िक च¯की मȂ जौ के 
साथ घुन भी िपस रहा है । This is what was happening, that anyone, even 
with the smallest quantity would get the harshest punishment of 10 
years imprisonment, Now it is not that all of them are equally guilty. 

Some are more guilty; some are less guilty; some are victims; 
and some are victimisers. The proposed amendment in the Bill seeks 
to make a distinction between these two classes. Therefore, we have 
come out with the categories- small quantity; commercial quantity and 
quantity which is in between. And, we are also asking Parliament to 
give us the authority to be able to define this so that we can make 
sure that those who deserve the highest punishsment do get that 
highest punishment. Now, in this Bill, three kinds of punishment have 
been envisaged: punishment up to three years; up to ten years; and 
punishment up to twenty years. Twenty years" punishment is life 
imprisonment. So, what is envisaged in this Bill is. those who are 
carrying commercial quantities, who are making a business out of it. 
are the ones who should suffer the most, As has been pointed out by 
many hon. Members, Madam Deputy Chairperson, in this House, we 
have 
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to depend on the official machinery. We expect that official machinery 
to act with the best of intention. But no Government can rule out the 
possibility of that power being misused. Therefore, misuse in this 
particular case will entails what Shri Balkavi Bairagiji has pointed out, 
that even farmers who may not be guilty, will have to languish in jails. 
The Supreme Court has commented that if the minimum punishment 
is for 10 years and the case takes a very long time i.e. seven years or 
eight years or nine years or ten years, the people would just languish 
in jails as undertrial prisoners. I don't think it is a matter any 
democracy can really be proud of, that we have a system where 
judicial delays take place; where courts are not able to dispose of the 
cases for various reasons, for which we may also be responsible, to 
some extent. So, the undertrials would just languish in jails. We are 
definitely trying to correct that system. Therefore, when this Bill went 
to the Standing Committee, Madam Deputy Chairperson, the 
Standing Committee recognised the need for rationalising the 
punishment structure, and the recommendations of the Committee 
have been accepted. Now, a number of specific issues have been 
raised. For instance, it has been said by Santoshji that the power to 
search and seize is not there unless a Magistrate is around. That is 
not the case. In fact, that is exactly what we are trying to amend. If 
you look at this new section 22 (5). you will find that it is very correctly 
mentioned here that in case, whoever is that officer, recognises that it 
is not possible for him to take the offender to the nearest Magistrate 
or procure the services of a Magistrate, then he will proceed to 
search and seize. Therefore, we are giving him this power. This 
clause, Madam, clearly says 'He may proceed to search the person 
as provided under Section too of the Code of Criminal Procedure, 
1973'. We are taking this power. Besides this issue, let me also 
assure the House that while we will empower a number of officers of 
various Departments to act on our behalf under this Act, it is not that 
"any other Department' means anybody who has put on uniform or 
otherwise, as Balkavi Bairagiji expressed here, can just go and 
search anybody. He has to be authorised in this regard. In giving that 
authority, we will be conscious of our responsibility. Only in those 
areas where the Administration of the Central Government is not able 
to reach for whatever leason. we can think of authorizing any other 
Department in this matter. Now, I come to the points raised by Smt. 
Bharti Ray. She raised three issues. So far as the first issue is 
concerned, Madam Deputy Chairperson, let me clarify that no such 
Bill was introduced in 1996.    In 1997, a similar Bill was introduced in 
the Lok Sabha which 
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could not be considered, as the Lok Sabha was dissolved. After that, 
we have now brought  this Bill in the Rajya Sabha. 

So, there is no dichotomy. I am not aware of any other Bill. 
...interruptions)... It was not passed. This is what I was saying. A Bill 
was brought, but it was not passed because the Lok Sabha got 
dissolved. After that, in July, 1998, I brought this Bill before the Rajya 
Sabha. Now, she has also raised the issue of Governing Body. In 
fact, this is one of the recommendations of the Standing Committee, 
because the Standing Committee said that the words "may" should 
be replaced by the word "shall". Perhaps, there was a lack of 
communication. The Governing body was constituted on 8th October, 
1990; and the composition of the Governing Body is: Additional 
Secretary (Administration) of the Department of Revenue, the Director 
General of National Narcotics Control Bureau, Narcotic 
Commissioner, Joint Secretary in the Ministry of Health and Family 
Welfare, Joint Secretary in the Ministry of Social Justice and 
Empowerment. Joint Secretary in the Ministry of Home affairs, and the 
Financial Adviser in the Department of Revenue. These are the 
members of the Governing Hody. The Government Body already 
exists, Therefore, it was not necessary to amend the Act once again 
in the manner in which it was suggested by the Standing Committee.    
... interruptions)... 

Ǜी बालकिव बैरागीः सर, मȅ िनवेदन करना चाहता हंू िक आपकी गवȍनग बॉडी 
मȂ ¯या िकसानȗ के िकसी Ģितिनिध को नामज़द करने का आपका मन है?  

Ǜी यशवंत िसÂहा: नहȒ, इस गवȍनग बॉडी मȂ उसका Ģावधान नहȒ है। बालकिव 
बैरागी जी ने यहा ंपर ĢÌन उठाया और कहा िक आप अगर मंदसौर कोटा, िचतौड़ की 
जेलȗ मȂ जाएंगे तो पाएंगे िक वहा ंअनेक िकसान जेलȗ मȂ बंद है और उÂहȗने कहा िक 
इसका मु°य कारण है िक िकसान छोटे-छोटे जुÊम के आधार पर पकड़े जाते हȅ, मȅ 
समझता हंू िक इस िबल के बाद उस पिरȎÎथित मȂ सुधार होगा ¯यȗिक हम नहȒ चाहते िक 
िकसानȗ के साथ िकसी Ģकार का अÂयाय हो और इसीिलए इस मामले मȂ हम लगातार 
अपने िवभाग को कड़े से कड़े िनदȃश देते रहते हȅ िक वे इस Ģकार की कोई बात न करȂ 
और जब भी उन इलाकȗ के हमारे जनĢितिनिध मेरे Áयान मȂ कोई बात लाते हȅ तो मȅ 
त¾काल उस पर कार«वाई करता हंू। लेिकन अगर कानून ही ऐसा हो िक िजसकी जकड़ 
या पकड़ इतनी मजबूत हो िक मȅ खुद उसमȂ कुछ नहȒ कर सकता हंू तो िफर उसमȂ हम 
सब असहाय महसूस करते हȅ। इसीिलए इस कानून मȂ जो सशंोधन हुए हȅ, उनसे मुझे 
लगता है िक सबसे ¶यादा लाभ अगर िकसी को होगा तो वह अफीम के िकसानȗ को होगा 
¯यȗिक छोटे-छोटे जुÊम के चलते उनके ऊपर जो आफत आती थी, उससे उनको अब 
मुȎƪ िमल सकती है।  

दूसरा ĢÌन इÂहȗने पॉपी सीड के बारे मȂ उठाया, मȅ ए¯ट को पढ़ने की कोिशश 
कर रहा था और मȅने पाया िक हमारे पास जो अंĐेजी का वश«न है उसमȂ कहȒ भी 
डेिफनेशन मȂ पॉपी सीड का हम उÊलेख ही नहȒ कर रहे हȅ।  
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Ǜी बालकिव बैरागीः िहÂदी मȂ है।  

Ǜी यशवंत िसÂहा: उसमȂ एकदम साफ है िक अगर पॉपी सीड नहȒ है तो पोÎत 
का या पोÎता का वह मतलब  नहȒ लगाया जाएगा जो िक सामाÂय ढंग से आपके मन मȂ आ 
रहा है। पॉपी सीड एक ऐसा आइटम है जो िक ओ.जी.एल. पर है, उसका इÇपोरट« इस 
देश मȂ परिमिटड है, नारकोिट¯स कमीशनर के यहा एक रिजÎĘेशन करके लोग लाते हȅ। 
इसिलए उसके बारȂ मȂ अगर आपके मन मȂ शंका है िक ओपीएम सीड को, पॉपी सीड को 
इÂकलडू कर िदया गया है तो मȅ समझता हंू िक वह धारणा सही नहȒ है।  

Ǜी बालकिव बैरागीः मडैम, मȅ शायद इनको समझा नहȒ पा रहा हंू लेिकन पोÎत 
को ही, खसखस को ही पॉपी सीड कहते हȅ, उसका नाम ही पॉपी है।  

Ǜी यशवंत िसÂहा: मȅ बता रहा हंू िक डेिफनेशन वाला जो...(Ëयवधान)... 

उपसभापित: पोÎत जो होता है,  I am a botanist.  That is why I am 
telling पोÎत जो होता है उसके अंदर पॉपी सी»स होते हȅ और जब उसके अदंर खराश 
लगाकर अफीम का िलȎ¯वड जमा कर िलया जाता है तो वह बेकार हो जाता है, वह डोडा 
होता है, उसकी बात कर रहे हȅ।  

Ǜी बालकिव बैरागीः मडैम, अगर आप ठीक समझȂ तो मȅ मंदसौर या नीमच से 
कल या परसȗ आपके सामने पॉपी सीड या डोडा, िजसको पॉपी शैल कहते हȅ, इन दोनȗ 
का Ģदश«न करवा देता हंू।  

Ǜी यशवंत  िसÂहा: इसमȂ हमारे पास ...(Ëयवधान)... 

 Ǜी बालकिव बैरागी: माननीय िवǄ मंĝी जी, फाइनȅस आपके पास है , 
खेत मेरे पास है, ¯या करȂ इसका? 
 

Ǜी यशवंत िसÂहा: मȅ तो Îवीकार कर रहा हंू िक मȅ न तो ओिपयम का सेवन 
करता हंू और न खेती कर रहा हंू, इसिलए मेरी ªान इस मामले मȂ आपसे कम है लेिकन 
जो कानून की धारा है, उसमȂ साफ िलखा हुआ है िक – Opium means: (a) 
coagulated juice of opium poppy. Not opium poppy. 

Second, any mixture with or without any neutral material of 
the coagulated juice of opium  poppy." 

Ǜी बालकिव बैरागीः मडैम, मȅ ȋहदी मȂ पढ़कर सुना देता हंू। थोड़ा समय मुझे दे 
दीिजए, आपकी बड़ी कृपा होगी। यह बहुत ही मह¾वपूण« मुǈा है। इसमȂ िलखा है िक “जब 
कभी इस अिधिनयम के अधीन कोई दंडनीय अपराध िकया गया तब ऐसे Îवापक औषिध 
और मन:Ģभावी पदाथ« जैसे अफीम पोÎत, कोका के पौधे... 

पोÎत है इसमȂ। इसमȂ डोडा हो सकता है, पॉपी शैल हो सकता है लेिकन पोÎत 
को इसमȂ से िनकाल दीिजए। िवĎम भाई, मेरी थोड़ी मदद किरएगा।  

Ǜी िवĎम वमɕ (मÁय Ģदेश): माननीय मंĝी जी का आशय यह है तो उसको 
Ȏ¯लयर कर िदया जाए, उसको ÎपÍट कर िदया जाए। अगर ¶यादा ÎपÍट कर दȂगे तो 
ठीक हो जाएगा।  

Ǜी यशवंत िसÂहा: सदन के ǎारा जो भी कानून बनता है, उसके ऊपर जब चचɕ 
होती है या कोट« बैठती हȅ यह िनण«य करने के िलए िक इसका आशय ¯या है तो यहा ंपर 
जो चचɕ होती  
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है, कानून बनाते वƪ उसको भी Áयान मȂ रखा जाता है और सरकार की तरफ से जो 
वƪËय मȂ कहा जाता है, उसको भी Áयान मȂ रखा जाता है। मȅ पूरी िजÇमेदारी के साथ इस 
सदन को आÌवÎत करना चाहता हंू िक पॉपी सीड को इसमȂ इं¯लडू करने की हमारी कोई 
नीयत नहȒ है। मेरे पास जो कानून की कॉपी है उसमȂ पॉपी सीड का िजĎ ही नही है।  

उपसभापित: Ęासंलेशन गलत होगा। ऐसा हो सकता है।  

Ǜी यशवंत िसÂहा: अभी मेरे पास जो सरकारी पदािधकािरयȗ ǎारा सूचना भेजी 
गई है उसके अनुसार अफीम पोÎत से हमारा मतलब है  Opium poppy and not 
poppy seeds. 

Ǜी बालकिव बैरागीः इसको Ȏ¯लयर कर दीिजए ना।  

Ǜी यशवंत िसÂहा: Ȏ¯लयर कर रहा हंू। इसमȂ ओिपयम सीड है ही नहȒ। यह तो 
Ģोसीȋड±ज़ मȂ आ गया। कभी इसको लेकर कोई मुकदमेबाजी होगी तो मेरा ¯लैिरिफकेशन 
है िक Opium   post is opium poppy and not poppy seeds,   यह मȅ िरकॉड« 
पर कह रहा हंू।  

Ǜी िवĎम वमɕ: माननीय मंĝी जी, यह मामला जब भी कोट« मȂ जाएगा तो ऐ¯ट 
के Ģोिवजन के िहसाब से कैसे बनȂगे। वहा ंमुकदमा इसिलए तो नहȒ जाएगा िक मंĝी जी ने 
हाऊस मȂ यह कहा है। इसिलए आप Ǘरल मȂ यह Ȏ¯लयर कर दȂ िक इसका आशय यह है।  
 

SHRI PRANAB MUKHERJEE (West Bengal): Mr. Minister, I 
am afraid your mere saying it and putting it on the record of the House 
will not have the legal sanctity because it is not the practice that the 
proceedings of the Houses are quoted in courts of law. Therefore, if 
your intention is very clear, as I understand it,--1 am also a post 
consumer-1 will plead for the post. Post is a delicacy in Bengal, 
particularly in some parts of Bengal. Therefore, my most respectful 
submission would be that necessary amendments should be put in the 
Act itself to reflect the views that you are having.  This is my most 
respectful submission. 

SHRI YASHWANT SIN HA: Madam, I want to submit very 
respectfully once again that any court that is interpreting the law wilt 
look at both the Hindi and the English versions. In the English version, 
the words "poppy seed" do not occur at all. Opium is very clearly 
defined in the English version. 

THE DEPUTY CHIARMAN: Just one second, please. I will 
explain it to the Minister. The problem is that in Urdu it is known as 
khashkhash. In U.P. and Bengal etc., it is called post. Khashkhash is 
post. In Hakimi treatment, doda is also called post. That is the 
confusion. This is only a question of what you call what. 

Ǜी रमा शंकर कौिशक (उǄर Ģदेश): मडैम, डोडा मȂ तो नशा होता है लेिकन 
पोÎत तो िमठाइयȗ मȂ, पेय पदाथș मȂ और अÂय चीजȗ मȂ इÎतेमाल होता है। माननीय मंĝी 
जी को भी बचपन मȂ इनके माता-िपता ने िखलाया होगा। यह गरम होता है।  
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THE DEPUTY CHIARMAN:   That is    Khashkhash. 

सरदार बलिवÂदर ȋसह भुडंर: बरैागी जी, वह Ȏ¯लयर है जो िमिनÎटर साहब 
कह रहे हȅ, वड« तीन हȅ। एक है-पॉपी सीड हÎक , एक है पॉपी िसडा और तीसरा है 
िजसको आप अफीम बोलते हȅ। अफीम और पॉपी हÎक का आता है पॉपी सीड नहȒ है। 
इसिलए वड« तीन हȅ, िजसको आप पुÎता बोल रहे हȅ िमिनÎटर साहब Ȏ¯लयर हȅ । मेरे 
°याल मȂ अमȂडमȂट की जǗरत नहȒ  है । जो उÂहȗने बोला है बात तो सही है। जो वड« यूज 
िकया गया है वह है पॉपी हÎक व अफीम। इसिलए मेरा °याल है जǗरत नहȒ है और 
¯लेिरिफकेशन की।  

उपसभापित: नहȒ, आप जब ǗÊस ģेम करȂ तब आप ǗÊस मȂ िलख दीिजएगा। 
...(Ëयवधान)... ǗÊस मȂ कर दȂगे।  

Ǜी बालकिव बैरागीः मेरी Ģथ«ना तो सुन लीिजए मडैम,। मȅ िसÂहा साहब से 
Ģाथ«ना करता हंू मेरी बात सुन लीिजएगा। यह कलेिरिफकेशन देने का मामना कोट« मȂ चला 
जाएगा और िहÂदी के आधार पर तो वह कोट« मȂ जाना ही पड़ेगा पोÎत के कारण। इसको 
िडलीट करवा दीिजए।  

Ǜी संतोष बागड़ोिदया: इसको ¯लेिरफाई कर दीिजए। कोट« मȂ तो िहÂदी और 
इंगिलश दोनȗ देखȂगे।  

Ǜी यशवंत िसÂहा: मुझे तो लगता है िक हम नाहक सदन का समय ले रहे हȅ। मȅ 
आपको पढ़कर सुनाता हंू। Section 2, this is sub-clause of definition. This will 
be 18. "Poppy straw means all parts (except the seeds). It is very 
clearly mentioned. 

अब इससे बढ़ कर और ¯लेिरिफकेशन ¯या चािहए।  अब उसके बाद भी कोई 
कहे िक यह होना चािहए..... 

Ǜी बाल किव बैरागी: मȅ पढ़ कर सुना रहा हंू आपको।  

Ǜी यशवंत िसÂहा: हम कह रहे हȅ िक यह नीयत नहȒ है। इसमȂ ¶यादा सफाई के 
साथ और ¯या कहा जा रकता है।  

Ǜी सतोष बागड़ोिदया: आपके कहने से नहȒ चलेगा कोट« मȂ। कोट« मȂ चलेगा जो 
िलखा होगा। मडैम, ¯यȗ कंफयजून खड़ा करना चाहते हȅ? 

उपसभापित: मंĝी जी ने शािंत से बात की है। िडģȂ स िसफ«  यह है िक िहÂदी 
लȂ±यएूज मȂ उसको कह देना चािहए िक अफीम का बीज बाद ख¾म हो गई।  

Ǜी बालकिव बैरागीः मडैम, मȅ भी तो पढ़ कर एक पंȎƪ सुना दंू।  
उपसभापित: आपने पढ़ कर सुना दी है।  

Ǜी बालकिव बैरागीः नहȒ, एक दूसरी सुना रहा हंू।  

िवǄ मंĝी महोदय, आपके और मेरे बीच मȂ िववाद नहȒ है, न कोई समझ का फेर 
है। मेरा िसफ«  िनवेदन यह है िक हमारे यहा ंपर िकसान जब कार«वाई मȂ फंसता है तो इन 
कानूनȗ के   
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आधार पर फंसता है वह अंĐेजी नहȒ जानता और उसको पकड़ने वाले अĐेंजी जानते हुए   
िहÂदी का वहा ंपर उपयोग करते हȅ। इसिलए बतलाता हंू सुन लीिजए। इस अिधिनयम के 
अधीन िवचारणȗ मȂ जब तक पिरकȎÊपत है और सािबत नहȒ कर िदया जाता िक यह 
अवधारणा की जा सकेगी िक अपराधी िकसी ऐसी भिूम पर िजस पर उसने खेती की है उगे 
हुए ऎसे अफीम, पोÎत या दोनȗ के बीच मȂ कौमा है Áयान रिखएगा । अफीम,  पोÎत या 
कैनेिलस के पौधे या कोका के पौधे पैदा िकये हȗ उसके ऊपर यह कार«वाई लागू हो जाएगी।  

Ǜी यशवंत िसÂहा: िहÂदी मȂ इसको ¯या िलखा है। िहÂदी मȂ पिरभाषा वाला पढ़ 
दीिजए, िहÂदी मȂ जो पिरभाषा है।  

Ǜी बाल किव बैरागी: मȅ पढ़ रहा हंू।  

Ǜी यशवंत िसÂहा: वह पिरभाषा  का नहȒ है।  

Ǜी बालकिव बैरागीः महोदया, इसमȂ अफीम और पोÎत के बीच मȂ डैस नहȒ है 
कौमा है। िलखा हुआ है पिरभाषा  मȂ।...(Ëयवधान)... मȅ पूरे सदन से आĐह करना चाहता हंू 
आप इसमȂ से पोÎत को िनकाल दीिजए।  

Ǜी यशवंत िसÂहा: मडैम, मȅ िकसी ĢितÍठा के ĢÌन पर नहȒ हंू, सरकार की 
नीयत साफ है। इगंिलश वज«न मȂ जैसा मनेै कहा िक पॉपी सीड को ए¯स¯लडू िकया हुआ 
है। अगर िहÂदी Ęासंलेशन मȂ कहȒ कुछ िद¯कत है, कहȒ कुछ Ģचिलत शÅद ©ेĝ मȂ अलग-
अलग ढंग से पहचाने जाते हȅ तो उसकी जब भी हमȂ कोई आवÌयकता होगी, 
¯लेिरिफकेशन इÌय ूकरके, जो इनमȂ अिधकािरक तौर पर बात कही जा सकती है, वह हम 
कह दȂगे। लेिकन इसमȂ मुझे नहȒ लगता है िक कहȒ कोई सदेंह की गुंजायश है जब इतने 
साफ शÅदȗ मȂ यह िलखा हुआ है। ...(Ëयवधान)... ¯या अंĐेजी इस देश मȂ नहȒ जानते हȅ 
लोग? 

उपसभापित: जब आप इसके Ǘल ģेम करȂ तो िडफाइन कर दीिजएगा।  It will 
be one and the same thing, 

SHRI RANGANATH MISRA (Orissa): Madam, there will be a 
problem there. The rules cannot override the Act, They will go by the Act. 

Ǜी संतोष बागड़ोिदया: फोरमर चीफ जȎÎटस बोल रहे हȅ, आप उनकी भी बात 
नहȒ मान रहे हȅ। 

SHRI YASHWANT SINHA: Let me make one point clear. The 
definition part, that is, clause 2 of the Bill, has been in existence since 
1989. We are not amending this. It is not part of the proposed1 

amendments. The definition part remains as it is in the Bill. It is quite clear 
from the Bill.  िडफरȂस कैसे आया है यह मुझे नहȒ पता है ¯योिक मȅने अभी िहÂदी का 
वज«न देखा है। यह जो हमारा सशंोिधत िवधेयक है, उसमȂ पिरभाषा  वाला अशं है ही नहȒ 
¯यȗिक हम पिरभाषा को बदल ही नहȒ रहे हȅ। जो 1989 के िबल से चला आ रहा है, जो 
ऑिरजनल िहÂदी िलखी हुई है वही िहÂदी आज भी कायम है। हम पिरभाषा को नहȒ बदल 
रहे हȅ। इसिलए इस अमȂडमȂट िबल मȂ उसका कोई िजĎ नहȒ  है, उÊलेख नहȒ है।  
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Ǜी बालकिव बैरागी:  मडैम, मȅ अ¾यंत नĦतापूव«क िनवेदन कर रहा हंू िक सदन 
इस िबल को पास कर रहा है।  

Ǜी यशवंत िसÂहा: मडैम, मȅ बार-बार वही कह रहा हंू िक सदन जो िबल पास 
कर रहा है वह ऑिरजनल िबल का अमȂडमȂट है और ऑिरिजनल िबल मȂ जो पिरभाषा  है 
उस पिरभाषा  को मȅने पढ़कर सुनाया है, उस पिरभाषा मȂ हम कोई पिरवत«न नहȒ कर रहे 
हȅ, वह अपनी जगह पर है।  

मडैम, मȅ अब एक ȋबदु और कह कर अपनी बात समाÃत कǗंगा। आप चाहती थी 
िक यह दो घंटे के पहले ख¾म हो जाए लेिकन मामला ¶यादा समय चल गया।  

उपसभापित: अफीम खाने का यही नतीजा होता है।  

Ǜी यशवंत िसÂहा: मडैम, वह अंितम ȋबदु यह है िक जो ĢÌन बालकिव बैरागी 
जी ने उठाया था िक इस साल िकसानȗ के िलए सुखे की समÎया है। उÂहȗने यह कहा था 
िक जो िकसान इस साल काÌत नहȒ करना चाहता है उसको अगले वष« के िलए िडस-
¯वािलिफकेशन न माना जाए, ऐसा Ģावधान इस साल की नीित मȂ कर िदया गया है, 
उसका ȋढढोरा चारȗ तरफ िकसानȗ मȂ पीट िदया गया है। आप पता नहȒ अपने ©ेĝ मȂ थे िक 
नहȒ थे..। 

Ǜी बालकवी बैरागी: मȅ वहȒ से आ रहा हंू।  

Ǜी यशवंत िसÂहा: लेिकन यह बात िबÊकुल यहाम से तय कर दी गई है, 
िकसानȗ के बीच मȂ Ģचािरत कर दी गई है िक सुखे के चलते यिद कोई िकसान इस साल 
काÌत नहȒ करेगा तो वह उसके िलए िकसी भी Ģकार का कोई िडस-¯वािलिफकेशन 
अगले वष« के िलए नहȒ होगा और सूखे की ȎÎथित को देखते हुए, अफीम के खेत मȂ जो 
पानी की आवÌयकता होती है, जो ȋसचाई की आवÌयकता होती है उसको देखते हुए हम 
लोगȗ ने Îवयं तय िकया िक इस साल अफीम की खेती कम हो तो उससे कोई हज« नहȒ 
होगा। इस साल बहुत पैदावार हुई है और उससे हम अगले साल भी काम चला लȂगे। इस 
साल कम पैदावार हो तो उससे कोई िद¯कत नहȒ होगी। इसिलए उसके बारȂ मȂ िकसी 
Ģकार का कोई सदेंह नहȒ होना चािहए।  With  these words, Madam Deputy 
Chairperson, I commend that the Bill, as moved, be passed. 

उपसभापित: िजनको मालमू नहȒ है तो बालकिव जी आप उनमȂ भी यह िढढोरा 
िपटवा दीिजए ¯यȗिक आप उस एिरया से आते हȅ। आप गणमाÂय सदÎय हȅ यह िजÇमेदारी 
आपकी भी है पȎÅलक के िरĢेजंटेिटव होना के नाते िक आप पȎÅलक को अवगत करा दȂ िक 
यह हो गया है।  

Ǜी संघ िĢय गौतम: अखबार वाले सब सुन रहे हȅ, व ेइसके बारे मȂ िलख दȂगे।  

उपसभापित: िकसान अखबार नहȒ पढ़ते हȅ।  

Ǜी बाल किव बैरागी: अफीम के सबसे बड़े जो Đाहक हȅ व ेभी इस सदन के 
सÇमािनत सदÎय हȅ। मȅ उनका नाम नहȒ बताना चाहता हंू।  

उपसभापित: खाने मȂ Đाहक हȅ या.. 
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Ǜी बालकिव बैरागीः खाने मȂ।  

उपसभापित: आप मुझे नाम मेरे कमरे मȂ बता दीिजएगा।  

Ǜी िवĎम वमɕ: जो सबसे ¶यादा सोता हुआ िदखे तो समझ लेना िक वह अफीम 
वाला होगा।  

उपसभापित: इनके इलाके का। Now, the question is: 

"That the Bill further to amend the Narcotic Drugs and 
Psychotropic Substances Act, 1985, be taken into 
consideration. 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now take up clause-by-
clause consideration of the Bill. 

Clause 2 was added to the Bill. 
THE DEPUTY CHAIRMAN:  We shall now take up clause 3.' 

There is- one amendment by Shri Yashwant Sinha. 

CLAUSE 3 -  (Amendment of section 2 ) 

SHRI YASHWANT SINHA:   Madam, I move: 
3. That at page 2, line 15, for the words under the 

supervision" the words "under the supervsion of an 
officer empowered in this behalf or duly authorised 
under section 50A" be substituted. 

The question was put and the motion was adopted. 
Clause 3, as amended, was  added to the Bill. 

Clauses 4 and 5 were added to the Bill. 

THE DEPUTY CHAIRMAN: We shall now take up clause 6.   
There are seven amendments by Shri Yashwant Sinha. 

CLAUSE 6 - (Substitution of new sections for sections 15 to IB) 

SHRI YASHWANT SINHA: Madam, I move: 

4.       That at page 3, lines 19, for the words "with fine" 
the words "with fine which may extend to ten 
thousand rupees" be substituted. 
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5. That at page 3, line 23, for the words "with fine* the 
words "with fine which may extend to one lakh 
rupees" be substituted. 

6. That at page 3, line 34, for the words "ten years, or 
with fine, or with both" the words "ten years and with 
fine which may extend to one lakh rupees" be 
substituted. 

7. That at page 3, line 40, for the words "or with fine" 
the words "or with fine which may extend to ten 
thousand rupees" be substituted. 

8. That at page 4, line 3, for the words "with fine" the 
words "with fine which may extend to one lakh 
rupees" be substituted. 

9. That at page 4 line 15, for the words "or with fine" the 
words "or with fine which may extend to ten thousand 
rupees" be substituted. 

10. That at page 4, line 24, for the words "with fine" the 
words "with fine which may extend to one lakh 
rupees" be substituted. 

The questions were put and the motions were adopted. 

Clause 6. as amended, was added to the Bill. 

THE DEPUTY CHAIRMAN:   We shall now take up caluse 7.   
There 

are five amendments by Shri Yashwant Sinha. 

CLAUSE 7- (Amendment of section 
20) SHRI YASHWANT SINHA:   Madam, I 
move: 

11. That at page 4, line 28, for the word "fine" the words 
"fine which may extend to one lakh rupees'' be 
substituted. 

12. That at page 4, line 31, for the words "or with fine" 
the words "or with fine which may extend to then 
thousand rupees" be substituted. 

13. That at page 4, line 34, for the words "with fine" the 
words "with fine which may extend to one lakh 
rupees " be substituted. 
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14. That at page 4, line 38. for the words "and which may 
extend to two lakh rupees" the words "but which may 
extend to two lakh rupees" be substituted. 

15. That at page 4, after line 38, the following be 
inserted, 

namely:- 

"Provided that the Court may, for reasons to be recorded 
in the judgement, impose a fine exceeding two lakh 
rupees", 

The questions were put and the motions were adopted. 

Clause 7, as amended, was added to the Bill. 

THE DEPUTY CHAIRMAN:  We shall now take up clause 8.   
There are six amendments by Shri Yashwant Sinha. 

CLAUSE 8 - (Substitution of new sections for sections 21 to 23.) 

SHRI YASHWANT SINHA:   Madam. I move : 
16. That at page 5. lines 7, for the words "or with fine" the 

words "or with fine which may extend to ten thousand 
rupees" be substituted. 

17. That at page 5. line 11, for the words "with fine" the 
words "with fine which may extend to one lakh 
rupees" be substituted. 

18. That at page 5. lines 23, for the words "or with tine" the 
words "or with fine which may extend to ten thousand 
rupees" be substituted. 

19. That at page 5, line 27, for the words "with fine" the 
words "with fine which may extend to one lakh 
rupees" 
be substituted. 

20 That at page 5, lines 39. for the words "or with fine" the 
words "or with fine which may extend to ten thousand 
rupees" be substituted. 

21. That at page 5. line 43. for the words "with fine" the 
words "with fine which may extend to one lakh 
rupees" 
be substituted. 
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The questions were put and the motions were adopted 
Clause 8. as amended was added to the Bill. 

Clause 9 was added to the Bill. 
THE DEPUTY CHAIRMAN: We shall now take up clause 10.   

There are two amendments by Shri Yashwant Sinha. 

CLAUSE 10 - (Substitution of new section for section 27.) 

SHRI YASHWANT SINHA: Madam, I move: 
22. That at page 6, lines 20, for the words "or with fine" 

the words "or with fine which may extend to twenty 
thousand rupees" be substituted. 

23. That at page 6, lines 23, for the words "or with fine" 
the words "or with fine which may extend to ten 
thousand rupees" be substituted. 

The questions were put and the motions were adopted. 
Clause 10, as amended was added to  the Bill. 

Clauses 11 to 13 were added to the Bill. 
THE  DEPUTY CHAIRMAN:     We shall  now take up  clause   

14. There are three amendments by Shri Yashwant Sinha. 
CLAUSE 14  (Insertion of new section 32B.) 

SHRI YASHWANT SINHA: Madam, I move: 
24. That at page 7, line 25, the word "and" be deleted. 
25. That at page 7, line 27, for the word "their" the word 

"the" be substituted. 
26. That at page 7. after line 29, the following be 

inserted, namely:- 
"(e) the fact that the offender belongs to organised 
international or any other criminal group which is involved in 
the commission of the offence; and 
(f) the fact that the offender is involved in other illegal 

activities facilitated by commission of the offence". 

'The questions were put and the motions were adopted. 

clause 14. as amended, was added to the Bill. 
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THE DEPUTY CHAIRMAN:    We shall now take up Clause 
15. There are two amendments (Nos. 27 & 28), by Shri Yashwant 
Sinha. 

Clause 15 (Substitution of new section for section 36A) 

SHRI YASHWANT SINHA:   Madam, i move: 
(No.27)   That at page 8, line 32, for the word "shall", the 

word "may" be substituted. 
(No.28)   That at page 8, line 37, for the word "less" the 

words "not more* be substituted. 
The questions were put and the motions were adopted. 

Clause 15. as amended, was added to the Bill. 
Clauses 16 to 18 were added to the Bill. 

THE DEPUTY CHAIRMAN:     Now we shall take up clause  
19. 

There are two amendments  (Nos. 29 & 30), by Shri Yashwant Sinha. 
Clause W (Substitution of new sections for sections 41 to 43) 

SHRI YASHWANT SINHA:   Madam, I move: 
(No.29)   That  at  page   10,   line  14, for  the  word  

"residence" the word "resistance" be substituted. 
(No.30)    That at page 10, lines 28-29 for the words "a 

reasonable time" the words "seventy-two hours" be substituted. 
The questions were put and the motions were adopted. 

Clause 19, as amended, was added to the Bill. 
Clauses 20 and 21 were added to the Bill. 

THE DEPUTY CHAIRMAN:     We shall  now take  up Clause  
22. There is one amendment (No.31), by Shri Yashwant Sinha. 

Clause 22 (Amendment of section 50} 

SHRI YASHWANT SINHA:   Madam, I move: 
(No.31)   That at page 11, lines 15-16 for the words "a 

reasonable time", the words "seventy-two hours" be substituted. 
The question was put and the motion was adopted. 

Clause 22, as amended, was added to the Bill. 
Clauses 23 to 41 were added to the Bill. 
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THE DEPUTY CHAIRMAN:  We shall now take up Clause 1.  
There is one amendment (No.2>, by Shri Yashwant Sinha. 

Clause 1 (Short title and commencement) 
SHRI YASHWANT SINHA:   Madam, I move: 
(No.2)   That   at   page   1,   line   4,   for   the   figure   "1998"   

the figure "2000" be substituted. 
"The question was put and the motion was adopted.' 

Clause 1, as amended, was added to the Bill. 
THE DEPUTY CHAIRMAN:    We shall now take up the 
Enacting 

Formula.   There is one amendment (No.1), by Shri Yashwant Sinha. 
Enacting Formula 

SHRI YASHWANT SINHA:  Madam, I move: 
(No.1)     That  at  page   1,   line   1,  for   the  word   "Forty-

ninth , the word "Fifty-first" be substituted. 
The question was put and the motion was adopted. 

The Enacting Formula, as amended, was added to the Bill. 
The title was added to the Bill. 

SHRI YASHWANT SINHA:  Madam, I move: 
'That the Bill, as amended, be passed." 
The question was put and the motion was adopted. 

THE DEPUTY CHAIRMAN:    We did it within two hours.    
And if post had not come within, we would have finished it in half-an-
hour. 

__________ 

MESSAGE FROM THE LOK SABHA 
Committee on The Welfare of Scheduled Castes and Scheduled 

Tribes 
SECRETARY GENERAL: Madam, I have to report to the 

House the following message received from the Lok Sabha signed by 
the Secretary-General of the Lok Sabha: 

"That this House do recommend to the Rajya Sabha that 
Rajya Sabha do agree to nominate one member from 
Rajya Sabha to associate with the Committee on the 
Welfare of Scheduled 
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